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1 .

2 ,

3 .

4 .

5 .

6 .

7 .

Particulars to be examined

Is the appeal competent ?

a) Is the application in  the 

prescribed form ?

b)

o)

Is the application in  paper 

book form ?

Haue six  complete sets of the 

application been fiked ?

a) Is the appeal in  time ?

h) I f  not,, b;/ how many days it  

is  beyond time?

g ) Has sufficient case for not

iiiaking the application in  time, 

been filed?

Has the document of'authorisatior/ 

l/akalatnams been filed  ?

Is the application accompanied, by 

B .D ,/pQ S ’tal Order for Rs.BO/-

Has., the ■ certified copy/copies 

of the order(s) against which tha 

application is  made bean filed?

a) 'Have the copies of th e '

document^/relied upon by the 

applicant and mentioned in  the 

application, been filed  7 '

W) Have the documents referred 

to in  (a ) aboue duly attested 

by a Gazetted Officer and

■ numbered accordingly ?

c ) Are the documents referred 

to-in (a )  aboue neatly typed

. ■ in  double sapce 7

%  Has the index of documents been

filed  and pagrring done properly 7

- Haue the chronological details

of representation made and the 

out come of such representation 

been indicated in the application?

Is the matter raised in  thfe appli-’ 

cation pending before any court of 

Law or any nther Bench o,f Tribunal?

Endorsement as to result of examination
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particulars to be Examinad

Ara thc5 applicatior/duplicate 

copx/sparc copies signed ?

Aro extra copics of the applicatio|j

ujitn Anncxurda filed 7

Endoraement as to result of examination

a) Idcn-':ical with the Original ?

b) OofcctiuG ?

c ) liionting in  Anncxurcs

N:'S. ?

i3. Have the file  size  Gnvolopes 

bearing full addresses of the 

rospondgnts been filed ?

Arc the giuen address the 

reoistered address ?

1 5 , ' Do the names of'the parties

'Stated  in  the copies tally with 

th'->p>e Indjcp^-.nd in  the appli- 

eation ? ' ' ■

16'. : Are the translations certified-

to be ture or supported by an 

Affidavit affirming that they 

are true ?  ̂ .

17-, Are the facts of the case

mentioned in item no. 6 of'the  

application 7 , ,

a) Concise',?

b) Under'distinct heads ?

c) Numbered consectiuoly 18

d) ■ Typed in  double space on one

side of the paper ?

18- Have the particulars for interim 

■order prayed for indicated .with 

reasons 7

1 9 r Whether all the. remedies have

boon nxhausted.
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CS'^TRAL ^ m N IS T R ;^  I17E TRIEXJKAL, LUCKNOW BENCH

LUCK<10W

0.A- No. 86 of 1S89(L) ^

R.S.Srivastava Applicant

versus.

The Comptroller & Auditor

General of India & others. Respondents,

%)plicant in person,

shri V*K,Chaudhari Counsel for Respondents*,, 

(Hon, Mri.Justice U.C,Srivastaya, V .C«)_

The applicant who retired as Accounts Officer

from service^ has filed t^is application praying that 

the respondent No. 2 i . e .  The ^^ccountant General,

U.P.Audit-I Allahabad be directed to revise the orders

of allowing 10% deputation allowance instead of 2 0%

S t  ^  ^

. froT>. 7 .9 .8 2  to 31 .12 .85  and 1rG% instead o f -§%

in the revised pay scale w .e .f .  1 .1 ,1986  to 6 ,9 ,8 6

and the arrears for the above mentioned period may

also be paid consequent on issue of revised orders

and that interest may also be paid to the applicant

on arrears due till to date.

2 . The applicant was appointed as Upper Division 

Clerk in the office of respondent No. 2 in the year 

1951, After passing the relevant examination, he 

was appointed as Section Officer ir^he year 1962 and 

was promoted as Accounts Officer  in the year 197B
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in  the pay scale of Rs 840-50-1000-EB-50-1200

which post a a result of the restructuring was

designated as Audit O fficer on 1 .3 .1984  and 

the applicant was appointed as Audit Officer on

• 1 .3 ,8 4 ,  He Was posted as Addl .Zonal Audit Officer

i in liUCknow Zone vide or^er dated 3 .7 ,1 9 7 8 , The

applicant was selected for the post of. Accounts
■ f ■ ' . .

: O fficer in U,P.Housing Development Board, Lucknow

■ w .e .f .  6 ,9 .1982  said to have been under the terms

: and conditions laid  down inGovt, of India, T'tlnistry

j Finance 0 ,M . N o .F ,10(24) F . 111/60 dated 4 ,5 ,1961

read with G , I .  O . M o .  19(24) B~ll(B) dated 2 7 ,i ;7 0
ft

as modified fran time to time vide 0 .0 - A-G,/|^dmn,

i ■ ' '
’ I/ll-144/K^I/3778 dated 21 ,8 ,8 2  read with No ,Sr .

' d a g  (A) C .K ./21- 134/1S5 dated 2 3 ,9 .1 9 8 2 . The applicant

selected for d ^u ta tio n  when he \-̂as on field duty

in Barabanki and was relieved for deputation'on
■i

6 .9 .1982  from there, though his Headquarters was

at Lucknow, After being relieved for deputation, he

* was allowed deputation (dpty) allot’̂ ance at the rate

i of 10% from 6 .9 ,8 2  to 31 ,12 ,35  and 5% from 1 .1 ,8 6

to 31 ,10 .86 ,
■}

3, Applicant’s grievance is  that he i® entitled 
I from 6 .9 ,8 2  to 2 1 ,1 2 ,8 5

to 20% deputation allowance/on the ground that his
: Allahabad and not

his Headquarter was at/Lucknow and at the rate of

} 10% with effect from l,l,86 to 31 ,10 ,86 , pleading

i that his Headquarter was %llahabad and not Lucknow

for all purposes except T-A. Claim.The applicant made

representation to the department which was rejected.

After retiring from.his service the applicant

again made representation to the Comptroller and

li/
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Auditor General of India which was rejected vide 

letter dated 6.2 .89,whereafrer the applicant has 

approahced this Tribunal,

4 ,  Applicant's plea is  that inthe year 1962

Zonal audit system was intxjfiuced to effect economy
j

in e>:penditure andit was started at Lucknow in the
I

i year 1962 and. he was posted to Lucknow Audit Zone

i ' . ,

I as Additional Zonal Audit Officer^ as mentioned above,

; No D .a . and T-A, was allowe-d to him and it was

admissible only when he visited the places oth$- than 

! Lucknox'  ̂.As per a ll^atio n ^  the applicant was placed

at the disposal of U .P.Hgusing gnd Development Board 

Luckno '̂j on foreign service terms vide letter dtted 

2 1 .8 ,3 2 .The applicant was on audit duty at Barabanki 

, from where,he was relieved on 6 .9 .8 2 .  According to

I ■ , •

the applicant the term 'Headquarter' which was also
I ' • , . •

mentioned in the posting order. The Luckncw was the

i  ,  ■

; zonal headquarter of the applicant and not Headquarter

: 5 . According to the respondents, the'Head^juartier

of the applicant was at Lucknow fordntent and aMr 

I purposes and the issue of orders from Allahabad

by the respondents as controlling authority and has

■ no relation with the applicant. It  has fxirther been
■i

' stated that the d^utation(duty;J> allo '̂^/ance) is defined

in fundamental rules and in  c^se the applicant's 

Headquarter not been changed from Allahabad to Lucknow, 

he would have been entitled, due under the provisions 

of S\:5)plementary Rules onhis transfer/posting as

1  .
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Additional Zonal /Audit Officer at Lucknow.

6 . It  is noticed that inthe appointment letter
j

of the applicant it  was mentioned that the applicant 

: is posted as M ditional Zonal Audit O fficer  with Head­

quarters at Lucknow, On behalf of the applieant,
t

, there appears to be no dispute that made much difference

•with the meaning of word 'H ead^arter  or Station* in

! this case. On behalf of the applicant it was condended

I that though the dictionary meaning of Headquarter as

' "Quarters o<r residence of a Correnander in Chief of an Armyv

■  ̂ ■ , ■ ■

i '■'̂ I’bfe.^place where a Commander's orders are issued”

: According to the applicant there was no place at

■ Lucknow which could he called Headquarter and the

♦ service record of the applicant was maintained at

' Allahabad and the promotions orders were also issued

from Allahabad and the Allahabad was taken as

Headquarter.If the contrention of the applicant is

a c c ^te d , there were two Headquarters, one from where 

posting orders were issued and one from v?here specified 

central, place of work within the zone of \vhicVi he was 

to carry on his duties.According to the applicant it

Was only headquarter of the zone and not more than

that. There is no denial of ithe fact that Barabanki

was within the zone of Lucknow and the applicant was

relieved to join at Lucknow itself . On behalf of the

applicant a reference has been made to rule 54 and 55 of 

Civil Service Regulations Vol. I which reads as under:

'*Rule 54: As a geireral rule and subject to any 

special order to the contrary in particular 

cases, the Headquarter of an officer  on the 

staff of a Government as service o r a  Clerk in 

Government Se certariat, are the Headquarters

for the' time being of the Government to which 

he is  attached.”

\
\
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"Rule 55* The Headquarters of any other officer 

areeither the station which has been declared 

to be his Headquarters by the authority which 

appS)ints him or in the absence of such declaration, 

the station whece the records or his office are k ^ t . "

1 /

Even in the defence# on which reliance has been 

placed does not help the applicant vjhich speaks - 

thus as a general rule and subject to any special 

order to the contrary in particular cases, the 

Headquarter vjill be for the time me being the 

Headquarter of the government to 'teJtiich he is attached* 

Rule 55 provides that the Headquarters of any other 

officer are either the station which has been 

d e c la r e  to be his Headquarter by the authority 

which appoints him or in the ^ s e n c e  of such 

declaration, the station where the records are 

k ^ t .  Vide appointment letter it has been made 

clear that the headquarter of the applicant will 

be at Lucknow and on the second part o f applicant's 

contention cannot- accepted that any such place

where records are kept will be considered as Station,

is no ,
7 , Thfer^.fttference between|:he subsidiary rule

190 and 191 of the Financial Hand Book, Vol. I I

andriEtiles 54 and 55 of Civil Service Regulations

extracted above, the language of the both of them
(

is same, on which reliance has beei^ade. Reference 

has also been made to F ,R . 9 (25 ), para 4 .1 .2  

which reads as xanders

* '4 .1 .2 ,The term 'same station' for this 

purpose will be determined with reference to the 

station where the person was on duty before 

proceeding on deputation/foreign service.
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when there is ho change in the Khead^arters 

with reference to the last post held, the transfe: 

should be treated as within the same station 

and when there is change in head(^arters, it 

would be treated as not in the same station.So 

far as places falling  w ithin the same urban 

agglomeration of th e  old headquarters are 

concerned, they would be treated as transfer

within the same station,"

G .I .D e p t . of Per& Trg. U .O .No .2 /3/86- Estt.

(P-II) , dated the 10th April, 1986 to C &A-G.)

term
The said O .M .itself  provides that the/same station 

is to be determined \\fith reference to Station vJhere

the person was on duty before proceeding on duty.

The ax3plicant proceeded on foreign service from 

Allahabad and his headquarters were changed as 

mentijoned in the appointment letter itself  and as euch 

Allahabad could not be treated to be his Headquarters 

as Headquarter itself was changed and Lucknow as not 

in  the uiban agglomeration of Allahaibad itself .

8 * Lucknow may be the zonal Fleadquarter but 

even f rorri the provincial or State Headquarters, 

the applicant was transferred tozonal Headquarters 

and it w ill  be his headquarter, Allahabad apart 

from being State Headquarter the Allahabad was also 

the zonal Headquarter.As such the contention of 

the applicant that his transfer was in the same 

station or that h is  Headquarter was not changed 

and continued to be at Allahabad, fa ils . As such



-7-

he, cannot claim 20% deputation allowance as claimed 

by him and the application, in these circxrastances, 

deserves to be dismissed and accordingly, it  is 

dismissed.There will be no order as to costs.

Vice Chairman.

Lucknow :Dated 

Shakeel/

> '

{
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FORM I
♦»

Application mder Section 19 of the Adminlstrative Tribunal

Act# 1985.

V

*11 tie of the case -  ̂ Deputation Allowance claimed

@ 20% of Pay insteadof 10% of pay.

♦
♦

I N D E X

S i ,N o . Description of documents relied upon Page Nos.
"  ■ ' ■ ' I I I ' ' '■.. ^

«

1. Ad  plication 1-18
^ . ■ , ■ - - . -V.

. . 2. D .O .N o .A G I /481,dated i l . 11 .80 , Anex.A-l 1 to 7

from Sri M.M.Mehta# A.G,
3. Letter No.Sr D ,A .G . (A)/21-134# Anex.A-2 I ,to (
 ̂ ( ii )/6 95#  dated 1 6 .2 .8 9  intimating

G .A .g ' s orders.. . . .  ' V
ft.

4. Representation to G .A .G . Anex,A-3 . 1 to
Letter dated 1 0 .’4 . 88. . •

5 . Letter No.Ad'nn.I/deputation/ AnexrA-4 1 to I
6113/ dated 22 .11 . 83  ̂ rejecting 
representation. . —  "

6 . Letter No. S r .D .A .G . (a)/21-134 Anex.A-5 d: to 3
/8 5 5 /  dated 23 .9 .8 2  prescribino

conditions of deputation.' - -

7 . Letter fe_.Adrrn./RC/APPTT/01 /1 0 3Anex.A-6 I to I
dated March 6 /7 /1984  redesignating
as Audit Officer. . .

8 . Detract from Chaudhary‘sConpila-Anex,A-7 1 to I 
tion of C .S .R . Vol.Il(Part  I I )

regarding deputation allowance. '*

9. Joining report at U.P.Housing Apex .A-8 1 to f

c and’ Developsien t Board#. Lucknovj.

10. Letter No.Admn.I/ll-144/KW/ Anex.A-9 1 to I
, 3778, dated 21 .8 .82  selecting *

applicant for depufetion.

, KW/235, dated 2 7 .9 .8 2 .

12. Charge Report of handingover Anex.A-n 1 to (
as Z .A .O .. at Barabanki station.

13. Representation to A .G . (Sr.D.A.G.;>nex.A-12 1 to 
Admn.) da.ted 2 .1 2 .1 9 8 2 ..

14 . O.O.No.Admn.I/ll-ill4/Xl^KW/72 Anex.A-13 1 to I
dated 3 .7 .7 8  regarding applicant's

* posting to Lucteow Zone.

15» Letter No.PcI/Audi t-I/Gr . 1 /  Anex.A-14 1 to <
451, dated 8 .12 .86  regarding 
fixation of Pay in revised scale

■ as on 1. 1 . 86.

 ̂ 16 . Definition of Head Quarters Anex.4-15 1 to (
• . in various Dictionaries, *

SIGNATURE OF APPLICANT.
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IN  THE CENTRMi AmiNISTRATIVE TRIBWMi 

ALLAHABAD BENCH « CIRCUIT BENCH.

L U C K  N O W .

^•S.SRIVASTAVA, S/o Late Sri Lachchu Ram# 

resident of 4/553 Sai Sadan#

Vikas Nagar, Kursi Road, Lucknow - Last 

employed in UiP,Housing ^ d  Develonnen t 

Board# Lucknow ( on deput a ti on frcra 

Accountant General# U .P . Audit I#

Allahabad ) .

APPLICANT

V e r s u s

, g i e f

1. The Comptroller and Audi t®r General of 

India# 10-Bahadur Shah Jafar Marg.̂ - 

New Dielhi - 110002,

2 . The Accountant General# U.P. Audit-I 

Allahabad.

3. The Conmissioner > U.P, -Housing and 

Developnent Board# 104-Mahatma Gandhi 

Road# Lucknow.

gespon dents.
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Details of Application:

(±)) Particulars of Order against which the application 

is  made s

Letter No. Sr .D .A .G . (A)/21-134 ( i i ) /6 9 5 , Allahabad 

^  16 February# 1989 communicating the decision of

the Ganptroller and Auditor General o f India.

I

(2) Ju£lsdiction o f the Tribunal:

Ihe applicant declares that the sifoj ect matter of 

 ̂ the order acainst which he wants redressal is

within the jurisdiction of the Tribunal.

!

, (3) Limitation:

! Ihe applicant further declares that the application

i is  within the limi tation period prescribed in

Section 21 of the Administrative Tribunal Act/1985.

/ 4 ,1  That tbe applicant was appointed as Upper Ê i vis ion

Clerk in the office o f the Accoun tan t Genisral# U.P.

Allahabad in the year 1951. He passed the S . A . S ,  

Examination conducted by C .A .G . in the year 1962 

and was pronoted as Section Officer in the same 

year. He was promoted as Accounts Officer in the
!

year 1978, when restructuring of cadres in Indian 

^  Audit and Accounts Department took place in 1984#

' He was re-designated as Audit Officer . He retired

from Government service on 31.10 .1986 on supera­

nnuation ( He remained on deputation with the U.P. 

Housino and Development Board# Lucknow from

7 .9 .1 9 8 2  to 3 1 .l0 .l9 8 6 i . *' .
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4 ,2 ,  That in the year 1962, lonal Audit syston was 

introduced to effect economy in expenditure and 

to avoid frequent changes in the local audit 

staff and consequently also of the staff at 

Head Quarters, In itia lly  the Zonal Audit systen 

was started at Lucknow in the year 1962 and ,later 

the same was extended to Kanpur, Agra, V a r ^ a s i ,  

Gorakhpur and Meerut.

A i ^

4 ,3 .  That the applicant was promoted as Accoxjnts 

Officer in the year 1978 and was posted tb 

Lucknow Audit 2one as Additional Zonal Audit 

©fficer.

4 .4 ,  That while auditing units of Lucknow Station, 

no D ,A , and T ,A . was allowed to the applicant 

and i t was only, when he visited places other 

than Lucknow on audit duty, that he was alloX'?ed 

D,A . and T.,A. as adraissible under the rules.

A

4 .5 ,  That the applicant was selected for deputation 

to U,P, fbusing and Bevelop:nent Board, Lucknow 

in the year 1982, and was placed at the disposal 

of U .P. Housing and Dev el (Dpnen t Board, Lucknow.on 

foreign Servi ce terras vide letter No, Admn.I/ll~ 

144/f^ /37  7 8 , dated 21 .8 ,1982  from the Accountant 

General U .P ,,  Allahabad addressed to the applicant.

4 ,6 .  Ihat the applicant was on audit duty at Barabanki 

from where he was relieved on 6 .8 .1 9 82  F .K ,



\

A f:

i 4 :

4 .7 .  That the aPPli car̂  t joined his dutiis in the U.P. 

Housing and Developfeient Board on 7 ,9 .1 9 8 2  P ,N .

4 .8 .  That the terns 'and ODndi tions of tbe cepiuffeation 

were issued by the Accountant General# U.P.. 

Allahabad vide his letter N o .S r .D .A .G . (a ) / 21~134/ 

185, dated 23 .9 ,1982 .

•M

A 5 -

4 ,9 ,  That vide para 1 of the cfoove said letter only

10% deputaAion allowance of basic pay was recommen­

ded to be Mven to the applicant in terms of
— I

Government of India# Ministry of Hnance# O.M.

No, P 10(24) E lII /6 0 / dated 4 .5 ,1961  read with 

Government of India O .M . No, l9(24)E- III (B)/60 

dated 27 .1 ,1970  as modified from time to time.

A , 2 .

4 ,l0 .T h a t  the applicant vide his letter dated 2 .1 2 .8 2  

represented to the Senior Deputy Accountant 

General (Adnn. )# Office  of the Accountant General/ 

U .P ,,  Allahabad for a claim of 20% deputation 

allowance instead of 10% of deputation allowance.

4 .1 1 ,That the Accountant General, U.P.- I,Allahabad

vide his letter No. Adran.I/Deputatioh/6113# dated 

22 .11 ,83  rej ected the claim of the applicant of 

20% of deputation allow see stating that Lucknow 

was his Head Quarter and as such only 10% Beputa- 

tion Allowance was admissible to him.
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4 .1 2 :  That the applicant represented to the Gomptroller

and Auditor General of India# New Delhi on 

1 G ,4 .1 9 ^  for grant of deputation allowance 

i> 2 0 % .

4 ,1 3 j  That the Comptroller and Auditor General of India

also did not accept the contention of the

aPPli can t tha t. hi s Hea^ Quarter was A1 lahabad 

and not Luckno\^ and informed the applicant 

through the Accountant General Audit-I# Allahafead

that the action taken by Accountant General/

U .P , , Allahabad was in, order vide letter No,Sr. 

D .A .G . (A)/2l- 134(li)/6*95, dated 1 6 ,2 .1S89.

4 .1 4 :  That after <^haus ting the departrrten tal remedies

the applicant is  filing  the present application 

before the Hon'ble Central Administrative 

Tribunal.

5s Grounds for relief vd th legal provisions:

5 .1 *  That .the rule governing the tate of Deputation

Allowance to be given to employees are contained 

in Aopendix 31 of Chaudri *s ebmpilation# Civil 

Service Regulations# V ol.II#  Part IT .

1) F 10 (24)-E-III/60# dated 4.5 .1961#

2) F 10(24) E-III/60# dated 20 .3 .1 962 ,

3) F 10(24)E III/60#  dated 28.6.1962#

4) F 10 (24 )e  H I /6 0 #  dated 9 .3 . 1964#
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5) y 2(51)-E I I I  (b)760/ dated 4 .10 .196  9,

6 ) Flo (24) E I I I  (B )/6Q, dated 2 7 .1 .1970i

7) Flo (24)- BIIl(B )/60 . dated 10 .8 .1 972 ,

8) |1G (24)E1II(B )/60#  dated 1 3 .6 .1 9 7 3 ,

9) F2(19|- EIII(B )/71 , dated 6 .1 1 .1 9 7 1 ,

10) F1(6)E  IV (a ) / 62 , dated 7 .1 2 .1 9 6 2 .

The riJle reads as imders-

Rates of drawal t The deputation (Duty) 

allowance adndssible shall be at the following 

rates:

(a) 10% of the ©npioyee *s basic pay siiDject

to a maximun of Pi:. 100.00 when the transfer 

is  within the same station.

(fo) 20% of the employee*s basic pay sifcject 

to a maximumof Rs*250.00 ger mensem in all 

other cases.

5 . 2 :

Provided that basic pay plus the deputation 

(duty) allovjance shall at no time exceed 

Rs. 3000.00 Per mensem.

Ihe term "same station” for this purpose will 

be determined wi th reference to the station whos( 

the person was on duty before proceeding on 

deputation/Foreign Service #

That as already stated in para 4 .6  above# the 

applicant was relieved from Barabanki Station 

where he was on audit duty.
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5 .3 ,  That according to the interpretation given in 

the above quoted riile# the applicant was thus 

transferred from Barabanki Station# the placeof 

duty before transfer on deputation to Lucknow 

Station. Accordingly# deputation allowance 

@ 20% of basic Pay should have been sanctioned 

by Accountant General# U .P.I# Allahabad 

sanctioning only 10% deputation ^lov^ance was R®t 

in consonance with the sprit of the rule.

5 ,4 ,  That the representation of the applicant vjas 

rejected on the plea that Lucknow was the 

Head Quart«er of the applicant. The contention 

was erroneous and wholly unacceptable in the 

eye of law because "Head Quarters'* and "2onel 

Head Quart4!iers" are two different , terms and 

the Accountant General and the Comptroller, 

and Audi tor(S^eral of India both should have 

destinguished between the two, Lucknow was Zonal 

Head Quarter of the applicant and not Head 

Q;uarter as stated by the Accqintai t Qsneral,

The Definition o f ‘‘Head

'Quarter” as given in Hnancial rules and 

dictionaries is  as under

■SbiLU<3iry 1s-^ib,sL laiii. cn, o,l.. c jL v i i^ o L c s . 

■Se.aula. 11 on s .. Vol. I „ b v. L . S . Cha udh ry.

Rule 54:As a general rule and subject to any 

sE^cial order to the Contrary in 

particular cases# the Head Quarter of
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an officer on the staff of a Government 

as service or a Clerk in Government 

Secretariat# are the Head Quarters for 

the time being of the Government to 

which he is  attached.

Rule 55:The Head Quarters of any other officer 

are either the station which has been 

declared to be M s  Head Quarters by the 

authority which appoints him or in the 

absence of such declaration# the station 

j^£.£-ih£-x.g.cQrd,s.,.p,y.„hL£_a££lg.e.,.aj:e...k£Pi«

.®3!Es The Central Gbvemment may delegate to 

a subordinate author! ty the power to fix or c 

change the Head Quarters of Officers services 

under the letter who are appointed by a higher 

authority.

Subsidiary Rules 190 and l9l of the 

Financial Hand Book# V o l .I I ,  Part II to IV  of 

U.P,Govemment read as under

I9ls a general rule and subject to any

special orders to the contrary in parti­

cular case# the Head Quarter of a Govern­

ment Servant on the staff of the Government 

as 'for  instance a Secretary or a member 

of the S ecretari at Sstablishnent are 

the Head Quarters of the Government for 

time beino.. _
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192: The Head Quarters of any other QDVemment

Servant are the station where the records 

of his office are kept/ or in special 

cases the station w H  ch has been declared 

tobe.his Head Qtiarter by the authority 

vjhich appoints him.

Twenteeth Century Dletlonarv:

Head Quarters The Quarters or residence of a Commander

in Chief or General : A_.ceatral-or-iChief 

Offices.

2b.£„§MJCi££j2;^3:d.,-insli-sli-DLcilQa^

Head Quarters:

1. The residence of the Commander in Chief 

of an Army - the place where a Commander^s 

orders are issued. .

2. A chief place of resiidenfee# meeting or 

business# a centre of operations.

Thp Book - tORDS & PHRASES VffiST PUB LI SHI KG COMPANY ifigg

to date Vol. 19.

Extract from definition of Head Quarters

'j.

The term Head Quarter means the Chi ef or usual 

place of residence or business or the place from which 

orders are issued.

Huerter V Hassino 267 ? 2d 532, 535/ 175 Kan 781
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in reference to the place of business or 

Corporation Head Quarter is  synonymous in the words ^

; Principal office neither term signifying the location

of the purely adninistrative offices or the Company. 

JosSey V Georgia & A Ry, 28 SB 273# 274,102# Ga 706.

In the English - Hindi Dictionary

of Father Kamil Bulke the meaning of Head Quarter has 

been given as I

The definitions as stated above necessarily require thats-

1) There must be one office building where head or 

head of Departmen t should be sciled.

i i )  The Various records of employees should be.kept 

at the Head Quarter#

i i i )  Various orders should be issued from Head
(

Quart er»

iv )  where the Commander or Chief or Office resides.

Ihere was no buL.lding at Lucknow which rotild be 

called Head Quarter. The service records of the applicant 

Were being maintained at Allahabad, The orders regarding 

posting, pronotions, confirmations/ pay etc. audit 

party 's programmes were being issued from Head 

Quarther# Allahabad and the Chief Viz the Accountant 

General v̂ as sealed at Allahabad.
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In  the case of applicant following very important office 

orders were issued from Allahabad:

1) Confirmation order as Acco^jnts Officer Kar^talaya

Adesh Sankhfas Prashasan-l/ll-251/K.W ./235/ dated 

27 September# 1982.

2) Order for appointment as Audit O fficer as a result

A /  of Restructurine Cadres in I ,A ,  & A .D , No, Admn./
i -  f  h ■ ‘

A i l f

RG/APPTT/01/10 3, Dated* March 6 /7 , 1984.

3) Fixation of Pay in revised scale isider Central 

Civil Services (Revised pay rules)- 1986 vide 

No. P .C .I/Audi t-I/Gr.1 /451 , dated 8 .1 2 .8 6 .

Thus the contention of the Accoun tant - General 

fhat Head Quarters of the applicant was Luckno'w and 

not Allahabad does not hold good and is  whjblly arbitrary 

and ille o a l .

5 .5 ,  That in the outside Audit Manual the strength of Zonal 

Audit Officers and Zonal Au^at Parties vjbs shown at 

Allahabad Head Quarters. This clari fies that the 

Zonal Audit Officers end Audit Parties were being 

governed by Head Quarters Allahabad and not from Lucknow 

or other station.

5 .6 *  That the case of S h r i  C.K.Asthana# Audit O fficer who 

is  now retired# is  also relevant 6n the issue. Sri 

Asthana was on deputation to Food Corpora tion of India# 

Lucknow and was seant to another deputation/(Jal Ntgam# 

Lucknow) though the latter deputation being within the
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same station/ he was al-lowed 20% deputation e 

allowance and not 10% as allowed to the applicant. 

The action of the Accountant General was thus 

violative of Article 14 of the Constitution 

of India.

5 ,7 .  That while relieved fron Barabanki Station/ 

the applicmt during transit will be deened 

. to have been reverted to Head Quarter# Allahabad 

and not to Lucknow. The Pay for transit period 

was debited to .U .P , Housing and Development 

Board# Lucknow.

5 .8 ,  That the D .o . No. AGl/481, dated 11 .11 .1980 

written by Sri M,M.Mehta# Accomtant General/ 

and addressed to all Zonal Audit O fficers /is  

also relevant. From the contents of this DjO. 

i t  is  crystal clear that the Head Quarter of the 

applicant was Allahabad. Following parasof the 

said D.O# are weighty to support the above 

contention*-

Paras 2# 5# 9.

Para 5 in which distinction between the Head 

Quarters and Zonal Head Quarters has been made 

is  reproduced below:-

S'ome of ^ou pointed out that field  parties 

hid at. to work with depleted strength

when the Party members procee<^n leave as
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 ̂ sii>stitutes were not provided by the

Head Quarters and this reflected on the 

p«pformance. Instructions are being issued 

that the vacancies for more than one month 

should as far as possible should be filled  

up immediately by sending reqxlsite manpower 

from Head quarters. For vacancies of shorter 

duration i t  would neither be possible nor 

desirable to post sifcstitutes as the parocess 

of receiving intimation of the vacancy and 

of sending, sifcstitute would take away most 

of the period of vacancy. During the discu 

-ssions it  also transfired that siK?h vecanctes 

occured mainly when the Zonal Parties had 

audit programmes at the Head Quarters, of the 

Zones. We impressed on you that this practice 

had to be stopped as most o f the important 

units in the iiones were located at the Zonal 

Head Quarters. We al^o find that Zonal Audit 

and Section Officers had been allowino the

^  .......................
staff avail leave indiscriminately and 

then ODmplaininc that the quali ty of work 

suffered as s ^st itu te s  were not provided.

It vms made very clea^hat though we should 

always look to genuine need of our staff f̂ld 

sanction leave to them whenever it was 

genuinely reqii.red by than# the interest 

of office work should always be kept its 

mind and the leave periods should be so 

arranged as not ,to interfere wi th the efficient 

conduct of audit of important tJinits. It- was
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also clarified that the existing instructions 

about telegraphic intimations to the Head 

Quarters whenever any party Personnel proceeded 

on leave or there was any change in the audit 

programme# should be observed scrupulously.

In th i^a r a  the. Accointant General has clearly

distinguished betv?een Head Quarters and Zonal Head 

Quarters.

Thu£! Lucknow vias Zonal Head Quarter of the 

applicant and Allahabad was the Head Quarters for 

all intents and purposes except T*A.

5 ,9 ,  That the deputationist represented one homogeneous 

Glass and their classification on the basis of 

transfer wi thin same station and transfer outside 

the station is  wholly artificial, ille g a l , arbitrary 

and inrrational. The nexus should be between the 

rate of deputation allowsnce to be given and the 

load of work to be done on the post of which depu- 

tfetionist has to proceed e .g . in two Accounts 

Officers of A .G ., U .P ., Allahabad are posted as 

Regional Managers accomts in F .C .I*  and one is  

posted to Allahabad and p o ther  to Varanasi, The 

Accounts Officer posted to Varanasi will be getting 

20% deputation allov/ance whereas the Accounts 

Officer posted at Allahabad will get only 10% 

deputation allowance. The provisions of rules of 

Government of India thus are violative o f Article 

14 of the Constitution of India i&ia ^ d  also of
a

the Principles of Equal pay for equal work (Since
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deputation allowance is  treated as pay jEor every 

in tent and purposes) # Therefore the rules need to 

be striick down and declared null and void®

The rules framed by U.P.Governraen t in this

matter neither hit the article 14 of the Constitii- 

tion of India nor they violate the principle of 

Equal Pay for Equal work. The rate of deputation 

allowance payable to U.P.C^vemmen t Employees is 

20% of pay irrespective of the fact that they 

are transferred wi thin the station or outside 

the station. The follovjing officers were recei’̂ .no 

deputation allowance i> 20% of Pay subject to 

maximum of Rs.250.00 per month though they were 

transferred from Lucknow to Lucknow:

Shri. P.K.Batham# P .C .S . transferred from Collectorate 

to U.P,Housing and Development Board# Lucknovi,

AMvewTrd A /3

Shri ^.N .Bajpai# transferred from Secretariat 

Service to U.P.Housing and Development 

Board/ U .P , ,  Lucknow.

ShrL S .N .Qlil#  transferred from Treasury; Office 

Lucknow to U.P,Housing and Development 

Board/ Lucknow.

5 .10s  That vide Office Order No. A dm n .I/ll- n4 /X II/K W /72  

dated July 3/ 1978/ the applican t was posted to 

Lucknow as additional ^onal Audit Officer with
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Head Quarters at Lucknow, This term 'Head Qusrter' 

simply was the Zonal Head Quarter so that the

applicant could not drav; any T.A. & D .A . I'^ile 

auditing the Units situated at Lucknow, As per 

the scheme of Zonal Audit# the persons posted to 

Audit Zones# were r:ot entitled for any & T.A ,

w M le  auditing the units situated at irwteew.

th  g  q r h  cm p. a.£. ..7r\n -i1 f , f.he_ pt:>r p.nr\ <=t p n .q i^

to Audit Zo&es wg-r-̂ not en.t1 tlod foE-any D y ^  &

,Tr —wMJ,s-a4adl4ln^-4 h-e-ml4s—si±jQa±EJuLai—I^onal 

tiead-Sjiart^r. Thus the contention of the Accountant 

General/ U ,P , I that Lucknow was my Head Quarter 

does not hold good.

6 .  D£.±^il£_Q£_tl3£_i:gn£dt£s^5cj2ai3SlEj2i.

Ihe applicant declares that he has awatled of all 

the remedies available to him under the relevant 

service rules etc.

(l) Representation made to A. G, # V«P»T Audit/ 

Allahabad vide letter dated 2 .1 2 .1 982 .

hhhzruyJi /-f Result: rejected vide No. Adrnn.I/DEPOTAHON/

6113, dated 22 .11 .1983 .

(2 ) Represented to Comptroller and Auditor Genecal 

^ I n d i a  vide letter dated 10 .4 .1 988 .

Result: rejected videletter No. S r .D .A .G . (a )/ 

21-134 ( i i ) /6  95, dated 1 6 .2 .8 9 ,
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7 . Matters not prgiVl-o .̂qlY fllpd or Dpndlno m  th^p_v 

other Courts

The applicant further decleres that be had 

not previously filed any application, w H  t 

peti tion or silt regarding the matter in respect 

of which this application has heen made before 

any Court or any other author! ty or any other 

Bench or the Tribunal nor any such application#
a

writ peti tion or suit ispending before any 

of them*

®* belief's  sought?

In view of the facts mentioned in para 4 above 

the applicant prays for the following relieffe) :

(1 ) That oppDsite party no. 2 may be di rected to; 

revise the orders of allom nc 10% deputation

(duty) allox^ance instead of 20% from 7 .9 .8 2

to 31 ,12 ,85  and 16% instead of 5% in the 

revised pay scalesw.^fj._„l.,L,'l98B) fron

1 .1 .1986  to 6 .9 .1986 ,-

(ii) That the opposite Party no, 3 may be directed 

to Pay arrears to the applicant consequent 

on issue of revised orders by O .P .N o ,2  for 

the peri od men tioned in para (i) above.

(iii)That interest may also be allowed to be paid 

to the applicant on arrears due till todate..
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(iv) That any other relief which the Cburt may deem

fit , may also be allowed to the applicant.

(v) ihat the cost may also be allowed to the applicart.

9, Interim order i f  any prayed for:

No interim relief s o u ^ t .

18 :

10 . The application is  being submitted personally 

i s  to be heard at Lucknow.

11 . Particulars of Postal Order:

Postal Order 827924 dated 4.4 .19^,9 of.

High Court Post Office  Lucknow for Rupees Fifty only

12. List of Enclosures:.

As per Index and one postal order as detailed in 

Para 11 and three file ,s ize  envelopes with addresses 

of Opposite parties written on them.

V E R I  F I  C A T I O N

R.S,©rLvastava# son of late Shri Lachchu Ram, 

aged about 50 years# retired as Audit Officer# A .G . ,u .P .  

Audit 1/ Allahabad# resident o f 4/553# Vikas Nagar# Kursi 

Ro.ad# Lucknow# do hereby veri fy that the conten4s of Paras 

1 to 12 are true to my personal knowledge and paras x to x 

believed to be true on legal advice and that I have not 

suppressed any material fact.

Dates ig'^U 

Places Luckno>;: SIC2JATCRE OF THE APPLICAJTT



%

!n r e p l y ,  please a l w a y s  q u ot e ; -  
N o . ,  d a i R  an d s u b je c t of  tli is 
co m n m n i c i j i i o n .

2 .  . ' o s t  Bo x N o .  1 - 1 1 3

Telegraphic Address 
“U M U O IT E K ”, Allahabad.

Ttlcx; AGUPrDA/204.

i j v - . I f T

'i cicphone No. ; 2625

w- vs

OFFI CE OF THE 

ACCOrNTAM  GENEk AL (Audit) I 

UTTAR PRADESH

)7XllahaVad"T «̂^TU* '̂
695

Yisat

To,

anri il. ki. JriVc.stfcVfc., 

.wtirdci A m  i t  Oi’i'iour, 

4 / 3 5 a  i l i a ,  V i k t s  u i-g w r , 
kui'si ROaa,
L u c k  n e w «

kjubo«ct j -iÔi deputi^tiou u.Iloui:iica iustd«d oi' 
g t v c i . 't ; tiliri n .a.irivi^st«.vt.j 

i-'jtired Audit u^i’icar aurixig deputi.4«'V 
l a  t h u  o r r i c d  o f  i; i ie  U . P . i l u u s l i i g  

î id Dovelopmeut iJi.ord i,uokuow«

>>-r

Iltj ra«y raxdr tL; ivis rup.yaeiittti.uu dtted  1 0 ,4 .3 8  

iadrtisscd to tha Joint Diyoctur(r)^ Cii’iea of the Gomptro- 

lidi' arid Auditor Geuer&i o f  Iiiii« ,0u tha subject auted 

£.b..ve, I .xa diracted  by the H^iidiiuor'ers urflca(G «5c A.gP. 

c f  Ii ii i .}  tu iu'-.i;iatc!v- iiiia th.st tha «.ctio.i by t h is

officss iii the lai.tter is  ixi o.’d e r .

I t
V Vikr-.ia Oh* )

wC-.ior iJti|.uty Accbi.uii,i'ut Geiiersil
i/WUi)
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M. M. I'^HTA . . 

X C O W M F  CEWSRAL, .  I ,  

UTTAR PRiDiiai^ LL-H.'iBiD.

T. c

li.O.iNO,, A.G.374SI

Cear| 9\ri

Dated : T1 Noveiiber I9S0 ,

'̂ ''̂ haitava

Advocate 

N Central
writting this letter in the eon text 01"='

of. the Zonal A\3dit Officers, both Civil and W.A.D.^ which 

at Aliah'abad on 30, 31 October and 1 Noveinber 1980,

Rond,

f
The Zonal audit system was introduced in 1962 to; effect

eoonotHy in expenditure 'and to avoid frequent changes in the local

audit staff and consequently also of the staff at headquartGis.From 

the reports readying from the various quarters it seemed, however, 

that -tiie system was not fmotioning eff'i <̂ ip»ntlv̂ .̂ ^ — ^

3. A questionnaire incorporating the various aspects of the

working of "tiie system and the shortcomings noticed therein was sent 

to all zonal audit officers and sô .ie selected senior Section Officers

for tiieir commits and also suggestions as to how the position couLdL, 

be irî troved. I aia glud that most of the officers gave fr;?nk opinions 

about the state of affairs and also caiiB out with some good 

sugge3tio«vs for seeldng improvements,

4. , The conference waa convened to discuss the various issues

furtJrier and in ^eater detail. In th^opening session ®f ̂ tho conference 

SoTi S.T.Kgn^e and niyself impiessed the urgent need for toniiig vp 

■tl'ie system and_ also spelt out the g;eneral oomplaints which tjere being 

received in r̂ BtiPd t  ̂ both efficienqy' and integrity. It was nade veiy

clear ihat thwjjystam had oome to stay and ihere waa no question of 

. , ' ^  ■ B>. ̂ s>vv^c 7̂v(̂



#

/ ( V /  

' u

- 3 -

I V .

iidiscriinLnately and then oonplaining that the quality of work
V'

niiffered as substitutes wexo not provide^ It was made <sn?iy clsar

t’f\at thou^ we should always loc»]tĉ to the genuine needs of our

staff and sanction leave to "them whenever it was genuinely required

by iJieni; the interest of office work should also be k ^t  in nind
" "  ' ■ ...... .................... T

and the leave periods ̂ ould  be so arranged as not to interfere ;

^ it h  the efficient conduct of audit of import^t units. It was also .

clarified that the existing instructions about telegraphic

intimations to the^^tead^uarte^ whenever any party personnel

proceeded on leave or tiiere was any change in the audit programme ];
I-

y j

should be observed scrupulously.’/

6. Some of the off&cers also suggested that only volunteers

may be posted in tlie zones and pei^ons who had no e:?)eiience of 

local audit may not be-_tposted in the zones, had'eijqjlained, 

thougi we try to post volunteeis to the respective jaones no
•5-

organi£>ation tan function on the system of ‘VDlunteerism* Vhere 

volunteers are not available -AdniLnistration has to select persons 

for posting in tiae zones, ^A^regards posting of inejq^erienced 

persons, in a big organi^tions. like, ours where we reoimted about
•»

100 to 200 new auditors eveiy year, persons without ©j^erience have 

to be pos+’ed to various groins knd branches in the office. It is, 

for the Section and ^̂ vidit Officers to train such persons, e such 

postings are not vvory froqu^ ndî  all members of a atonal party, 

are transferred at the s^ e  time, it shovild not, at all be difficvilt 

for ynu nnd the Soction Officers to train one or tvp persons at a 

tj.me. In fact, how well an officer canjtrain his men vLXiuld.be/ 

one of the points that would be kept in view while assessing 

hiS: efficieJK^,

Hi .. f.
! >

.
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It ahould then possible to know whether a ^  urde» etc, had 

been received* covering list of the mail yould indicate the 

total number of oiroular3y • o^ers etc, enclosed. In case it wag 

found that "the requisite numVer of enclosxges were not attached 

ti.3e matter should be taken up im e d ia t^  with theJieadguarfcera - 

for obtaining the wanting orders. Office oiders regarding . 

deputations efec, would, however  ̂ continue to be sent separately 

As soon ^8_i381^Sda.—

10, M£re sending of -these oideie e;tt(,, wpvOd be of little 

avail i f  these were not pioperly kept and made use of by the 

local audit parfcies. It should, therefore, be ensured that the_ 

zon&l audit officers and 'their parties m^nt^ned proper
...................  ' .......................................................... . II—  ̂  ̂ ~  . -

files, subject-wise and duly indexed, for keeping these circvilaife, 

^ iderê ^^c^ The zpnal auClit: 6fficers ^ile; svpervising a party 

should specifically check that the party was maitiitaining such guajA 

files properly and v^>to^te._Jhe gu^d^fll^ 

parties andjbhe zonal au^t officers should, bff s^wn to the_.group._ 

efficeis vhmever they v i^t  the field. , '

1 1 . .

field parti^ for safeConstody and tran^ortat;ion of the guard fi3<), 

codes !n«n\:^s etc, so that these m^ be av^lable with them during 

iiie course of a-udit of the units, ' •

12, Sgm® of the officers 4onplained the delayed

receipt ,of bank drafts in respect of salaiyj^d pther claims. It 

was suggBBted to them that all offLceriS the zones

-  5 -

Arrangements are being made t^fissue' ateel boxes to tiie

may open bank Aooounts with the State Bank at t' jonal headqm»te*|,

T e  A t e C i /
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^ d e  without prior perntLasion as it t;p set the entire nontii 

piDgrâ Tiie,

;i4.. It was suggested that complaints nade by the zonal

Audit off^eis against the erxing party personnel shc-uld be 

kept confidential, Insti^ijona'have been issued for doing go.^

I may, however, point out that the confldsntiai reports received 

from tlio zonal audit officers hardly, apeak,of any one vho is 

either lacking in professional ability, or discipline, Ob^us]^’-, 

the confidential reports are not being writtien objectively'- wW.*h 

some of you were frank enou^ to admit during discissions. I  wouQ-d 

like to-inprjess, that in future, the yiitmig of confii^tial- imports 

should be dene ob-jectively*

15. I would like you to brief your ?»n^  parties in the

l i^ t  *f the. deliberations at the. ccnfer-ance’ a:id_coffiiEiunicate to 

them -the above decisions for strict olgerrance, Ihey may also

be infoitned that a .rXiaer vatch Mould be kept on their work ' 

performance and.-conduct. T  trust that .you would give a better

performance .of vyourself.,;and yoxir parties in regard to quali-ty

of work,. discipline aiid integrity, .

\
Yours sincerely

Shrl ,

A<Wt2onal -Audit Offices"(^i'v±l),•
\Uxcw>-r; ;

J /U  icliTt. ' ,

O ■ f'r»

St.

' V 3 >  -V u Oi



in re ply, iilooso alw ays quote : 
N o ., dato  and subject of tins 
com m unication.
2. - Post Box No. 1-113

T e le g ra p h ic  A d d re s s  
“UPAUDITEK", Allahabad.

5r*3T'rO'5TT 

Telex :AGUP-DA/204.

v\

_  /\ /I

'3xr?:si :̂a ^

OFFICE OF THE 

ACCOUNTANT GENERAL (Audit) I 

UTTAR PRADESH

rviraurtH:)7^'to^t±^ -- T-̂  89
. 695

a

To,

litiri ii.Li.LiriviiStitVk,
ilotirod A udit  u rrio or , 

,4/55a iilG, Vikws Ui-.gkr, 
K ursi iload,

Lucknow.

oubjecti xO,o deput}.itiou Bllowsace iiisteiJd oi'
20'̂  givon t ) Jhri H. c>. Srivaatav«, 
retired Audit ui’ficer during deput^tJiv 
iii the orfica uf t:ho U.P,.Huusing 
iiiji Deveiopnent Baord Luokiiov.

llo may refer tu his jxjpraseutation dated 10.4.88 

addre.ssod to the Joint. Director(P)^ OiTica of the Comptro­

ller aM  Auditor General of Iijdia on tho subject noted 

ab.;vo. I sia directed by the Hatdquia'ters UiTice(C & A.G. 

of IiKiiii) to inr.LMwto.: uij.i that the action takiin by this 

Oil’ice iii the miitter is in order.

D \ \ 6 ^  J jL

■T c

C Vikraia Ghtiiira ) 
ieriior Deputy Accountiint General

(Aiim)

ixtoau
Advocate 

High Cou.t, Central 

and State Services Tnbuwls 
4/553 V t U s n a g a r ,  KursiK-OaOfe 

LUCKNOW.



'A

5 .  5a, s 7'v S f  ̂-tv a.

Zii/jheToi^
 ̂ >J 1̂ /̂C«- —

A S  T
' Ct^dtvO-^eiAWv-^e^bvsat )̂

I • •

w
(i)

K u . ,4 .  R « . ^ ;  ■ c A c ,S si^

C t ^ L l h t iu n .

^ L  o ^  oLfjx.̂

>

> ^ W ^ .f » w v s 4 -  ' '

1  ̂ ^  ^  %b \*̂  ĥ eAAny
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OFFICE OF THE accountant GENERAL, 
UTTAR PRADESU I

/REGISTfiREP7 /\î

rtkptsp ê AiUrM. <pmvn fWw, «

ACCOUNTS , Aii*hiu»wi pu tat io n //  , /ir/fflA^ioS^^TTll *83

P U * t e  4 l'» » )f»  -lU O h  )  fTx ' I ^ fl ry ^  p i f
fQiT Ito x  N o .  15 HrVfyyvyn  ̂ , ' T v n

T O ,

cu- ,̂A  ̂ •4reAA^4^--- i~~v (HdMuQ^Ai

' - R s

^   ̂  ̂ ^>^iAJ^XCiA^ ^
t ........... Shri B '̂So Srivastava*

Accounts Officer (on deputation)
U .P . Housing & Dey«lopaent Board,
104 I'-iahtrna Gandhi .Marg,

Lucknow.
'• . ■ k

Subjectt Deputation (duty) allowance

With reference to-his reprefsentation dated 

: 2 •12 .1982  regarding the gruut of '20% deputation (duty)

allowance in the U .P « Housing and Development Board, 

Lucknow, instead of 10% deputation (duty) allowance, 

he is inforraed that I^cknow was his headquarter when

lie proceeded on deputation to U .P , Housing and 

PevelopiTient Board at Lucknow in September 1982«

Suvadava Therefore, deputation (duty) allowance at 10% is
Advocate v --- ----- —--- ---- -----— --- -—

High Court, Centre! adiaissibie to hinii. His contentioas for treating

and State 5er\; errr ib i;na ls —  ----  -----------  — ^    --- .............  ■
 ̂ '1 vika5;.a£.:, :: .siKoad, Allahabad as "Headquarters for the pu r p o ^  of the 

' ' grant of 20% deputation (duty) allowance is not

,1

^ ( B .K . tliATTO^
Senior Dej;iuty--itccoun^  ̂ G^jeraKAdm n.)



' '  '
QFFICS^cF m  ACC OUlMr^GS®^

? :k \ « S “ r f c  Bo.rd.'p a ^

' *!

-^ - Subject; Deputation of S}ori ':\Am Se-A-ak 3rivastava, 4ccounts fffdcer to the U. P. 

Housing & Developnent Board, Lvcknow.

lam ddreoted to caiv^v sanction of the JSccountarrb General I, U.Pt. to 
the depute ion m foreign sarviSe of Shri Ram ,^wak. Jrivaatava, Accounts CTfacer

to the U. P. Housin '& Development Board, Lucknow for the post , of Account CTficer

Au^it QTficor in the scalo of Rs. 330-120D for the ppiriod o:^V^e ye-aria the
first instance with effcxit from 6 .9 .19'-'2(EN) the date of his i^oliQf from this

office on the following terms and caiditicns ,

(l ; 'l^y The officer on traijsfer tc foreign service iijay elect to draw eithar
(a) the pay in the scale of the post und'.r the fcr«i§n employer as may be fixed 

under., the norical rules or ( D) his basic pay in the parent departaenb plus 10j6 ' 
thereof as ddepufcation (duty) allowance-subject to t h e ' ' o f  Rs. IOC/- in. 
terms of Govemir.ent of India, Mnistry of Binance (Department of Bcpenditxire)

0,M,No, F.10(24)S.IH/60 dated 4-.5 *1961 road with Government of India Ministry 

■if Finance O.K.No. i9j24ilS.III (B)/60 datsd 27.1.1970 as modified from time to 

time subject |\irbhf;r to the c and it ion, that the basic pay plus the dewtaticn 
(duty()[ ajJLowance shall not exceed the maximum of the scale of the post un^r tha. 
foreign'®mpioyer|_ J3JLUS dsanress a^o^^nce ~&djjĝ sial3 ut^er -the lyles of tte'' ^  
'.foreign employer o'?'mder the rules of Csnti’al Gove nmenb ejccoixiijig as the Officer 
oltcts to draw pay under(a )̂ or (b) ibid;' (c) plus local aliowaiice3(CCA,HRA etc,)- 
as admi_ssib],e tnder the rules of the foreign employer. The allowance may however, 
be all-owed at the discrejfttaon of the foreign employer at Central Government rates 
in terras of Government of India, Ministry of Finance(Oepartmq!nt of Bxpendit.ure) 
O.K.No. F.2(21 )3.Il(b^6S dated 15.11 •68 vixere the Central i îtes are more favourable,

Contributicns of account of leave salary and pension willbe paid by 
-na fo:reign_employer at the following rates to the Account Jit General U.P,
4llahao»d within 15. days fraa the end of the moith in which the pay on which it is 
base;„ ha^ been dravn by tl:io officer failing whidi panel interest will ba . 
I'^viable . The c ont iribut ions should bo remitted by means of crossed cheques/demand 
dv̂ -afts and in no case should these bo credited in cash at a Govt, Tnjasury/Saak,

Leave Salary c ont rib utioi Pi’ovijsianally 3̂ 11$C of hia basic pay dravn .V i

from tiiiie to time,

Bansion cintrihutian will'be intiiiated by the- P & A 0 , C/0 A.G,.».

I XU. P. Allahai:&d'separately,

(b) The above rates a&y be treated as provisicnal pending confirmaticn by the 

Audit Officer and win be subject to adjustment-retrospectively.,

3 . leave- Bs will re-main subject to the leave Rules applacable to the-
Service of viiich ha is ,a member.

The officer will bs entit^d t . an advance, in lieu of isave, salary 

ai admissible uider the rules of the Central.Gowrnment. ' ' . .

5 , T.A. & D.A. ^  ttdiiiiasible u:idtir the rules of ;fch3 foreign employer ■ 1 ,

/ • " T C :

\ JH> VV\ / ■ ' A i-iocate



children’ s Education .Allot/once; 3

During the period of deputation Shri Rom Sewalc Srivastava, 

be eligible to claim the Children’ s Education .allou^ance 

. from the State Government as laid dovrn. inpara 1(a ) of finance 

\^Ministry's O.M .Mo.SCll ) E .I I / ( 3 ) /6 3  dated 1 2 ,8 ,6 4  subject to the 
^fulfilm ent of the conditions prescribed,in the C ,M ,Nos, F ,1 9 (l ) /E S t  

(S p i )/6 0  dated .82 arAended/clsrified from time to time,

Reimbujrseme :nt of tuition Fee .: He v/ill be entitled to Reimburse- 
: ment of Tuition Fees in respedt.of his children, subject to the

fulfilm ent. of the terms snd conditions laid dovrn -in Finance Ilini- 

stry ’ s O.M .Ho.F .17 (1 ) E , I I I ( b ) / 64 dated 3,5  ,64 as amended/clea.'if ied ~ 
from time to time and tlie liability  in this regard w ill  dever-ve on 

the borrowing GoverruTient,

18 , A-copy of -idle letter in \diich Shri Rem S'e-vJak Srivaste^^/a has 

communicated his option for dravjingthe. pay etc. as mentioned in para 
■-1 above may be sent to this office,

19 , Form.al acceptance to the above terms of deputation of Sliri 
Rara Sev/c^k Srivestavav may ple?use be communiceted at an eprly d?te.

20, The date of joining of Shri R .S . Srivastava in.tlie -oard may 
please be intimated to tl'iis office , .

. ( S . J .S .  )

SEiHOR DEPUT:>: aCCOlTMT^'^ GS'}SR^L(X)

Mo.Sr ,D ,A .^ ,  'A ) /2 1 “ l 34/ G5S-865 ofdate;

Copy for\7?-irded for information and necessary r^ctiori tO:-'

\ y 'lm  Priv Si 7;Ccounts O fficer , ^ w G ,I I 'u .P . , Allahabad vTitli the remarks 

•thcLt the r Etes of Leave Salery and Pension contributions of

,>,5hri R .3 ,  Srivastav-, Accounts Officer may please .be communicated'
to the U .p . Housing Ei Development BoardLucknov/ direct under inti- ' 

mation to. Deputation Group,

2, Admn.I^ A .G , I U .P .
3 . P .C . Section I ,  I I  and I I I .

4 . Deputy Director of Audit ’ 5 P & T5 Luclcno"/,
5 , Rec rd-ai:id Library,

6, A.G'. U .P . Co-operative society.

Audit Officer, U .? /H o u s in g  and 
Develoment BOarQ,  ̂ xq4 Marg, Luc^aiow.

7.

3. Three spare copies for Cell.

9 . Personal file of Shri Ram Sev/ak Srivastrva/ ? ,0 , P. Mo, 
01/25 2, .

SB in OR DEPUTY ACC0U:.-7T̂ >:T L
I )

t K ■
Advocate 

Csuit, Ceotral-

Tribunali

A/S'3, Ŷ ' ■’.5'’:: v̂>\ Kursi

V  ...
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_  '^ A 6 )  - ■ r  - - ■ 'f2^£<)^r2u^-<2wD - ̂  f , .-

- ■ .' ■ OFFICE OF TOE AecaiNTAOT G:1NEB/\L {AUDH )-I '
•‘ .-.UTTAR PmOESH - ' ' ■ '■• ' ' -a ' .

■' ' ' ■'•■ ' “ - ' 'aliahabad. . ; -/. ■ mhtYWy<,hi^

No.Admn./RC/APFrT/e5///03 -, , ' Dated : .March 1984^'

Pursuant to. his'/h^r'a llocat ion toth e  audit office'

■ in .accorc-IancG with' the provisions of Manual of 'Instructions 
, . ' . • . <1̂ .

for Restructuring of Cadres . in I^AD and h i s /h ^  permanent ■

■■ transfer to audit office yid_e Mo. Sr .D .A iG. (A )/Restruc-t:uring/

'dated 1.3.1984 issued by the office'-of Accountant General-I,

( Personal No. ^ f / 2 ^  ) is hereby appointed to the post

 ̂ ■ .of Audit Officer in tl;ie j)ay scale of Rs .840-40-1000~EB-40-1200

., ■ ' from'lst March, 1984. ; '

 ̂ . ' ..should note that the.t,ransfer to the a ud it off ice Is final and

he/s+re'v;ill• have'no connection with his/he^ parent office/ 

cadre or , the correspond ing Account s '& Ent itlement ,Office and 

h e /5ha.'wil.r ca.rry his/her-'1 ien''with h im /h^.

A îT GENEBA L (AUD IT ) I

cp ■ S h r i /K r W ^ R ^ 'j :^ —

' -Personal No. ---'

Copy to AVcJxiritai^rt General ( A c c o u n t s ) I  f o r  ’ ■

«£^ h iU-ra'̂ tapa ., x • _ ■

* " act ion . . ...

Hi;(h Cofj:t, ( 'entia! ■ • ' . ■ ■

a]̂ d State Servi-ei Ti ibuaals. , . ; ■■.  ■.'■ / ,  -

4/553, Vikâ nagar, Kursi Road, • ' . '■ ' A m  II' OFFICER
LUCKNOW. . - .' . ' 5 ^
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CKAODIU^S 
COMPILAJIOK . ’ ' '

CIVIL Slavics pGmATIOHS

V*l\iae lliH rt  II)

AFPENDEX 31
nkh e-yoLi/d̂ 7

♦THAKSFEH 0? CBHlxUSj G O V m m t  ;MLOYEES TO 
OTHEB GOVMiKNIS D£PA2XmTS, COMPAiilES.
OJRPOR&TIOKjETC. DSPOJAXlOK <DOirX)IL»LOWANCSi;. .

1. P. 10(alf)-E.IIV60 A t .'^ .5 .61 . L.oC'kuxM)
2. P. io(ai.)E. nvto  ct. 20. 3.82. ^  . ' . ' „ -,
3. p. 1o(*)- B.'IIV60 dt. 28.6,63 , -R4 ̂  r\yi,Ay\4-U/r̂  -—
5! P. 10(2>t)-E. 111/60 dt. (}.V61» : 'I ■

Min «f Fin. OH Bts-

1/4 .P. 10(2‘t)-E.HV«0 dt. 9.3.6“t
5. P. 2(5i)-s.nv<B)/6o iSt. It. 10.69 „ .  n '  D  I s ^
6. P. 10(2>f).B.lU(B)/60 dt. 37.1.70^A(3, ...
7. ?. 10(2‘f)-s.lll(fl)/t0 dt. 10.8.72
8. P. 10(2 )̂fi. in(B)/eo dt. 13. 6.73
9 . P. 2( 19)-B.IIl(fl)/7r dt. 6.11.71 ,
10. F. 1(6) B.I«(A)/62 dt. 7.12.62

V.l Btttê  of drswai. 0»o dejnjtatien (Duty)alXowsnce 

aiolsslble shall lie at the following re:tes« - .

(a) ^0% of tteQ es23playji0S*\ba3lc pey subject ,t« a 

maxiaua of 8s. 100 when the tesn^fer io wlthto the .
j   ̂ < ■

sane station, and / - x

(b) 30% of the eoployee'a basic j«y subject to a maxlmiJffl 

of 25b per «5se» in all©ther ?cases. .

Provided that basic pay pljus the deputation (kuty) allowance
1 \

shall at no time exceed Rs, 3000 per oensea.

. Advot'tm  
High Cou!(, Cent.ul
State ServT-c; Tiibur, 

P, Vikasnagar, Ku sj Roat 

LUCKNOW.

!The term 'same station’ for this purpose will be datermined with
V .

reference to the station where the person w^s on d u ^  before 

proceeding on deputation/foreign service.

N
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All communications to this 
I should give the No., Date
aa ^ iS i "'iOt of any previous 
corres ' Je ■, and should note 

j the iieptrii.-cnt quoted, and 
^should not be addressed by name.

Tc'kgraphic Address : —
“ Accounts",

Alluhabiid.

OFFICE OF THE ACCOUNTANT GENERAL^ 

UTTAR PRADESH.-I REGIS:TgREP

( ; 

A^o.:!^n.-l/ll-144/KW/3778 Dcit^d/llafmbad,.,.M^^

F rom
Aiianaoia. , ■ c/' i ~

H l T he ACCOUNTANT GENERACT

Please always quote .  ̂ ■ „  ) .. ,, U'lTAR PRADESH,

Post Box No. 15.  ̂ n  * n  ’ xi ir
4 i A T  A '' f  t /  Post Box No. 15.

’k<JLai<~a43̂ >̂eSiJ , ' •;•■■•••..... ......... ...... ......

I >r . . • '  • ■•

T̂ 'o
. . . . .

-pi I Shri R ^ .  Srivastava,C. * " ^  ̂ 1 - . - - - --  . . _. .

..Section , .

Ltb . Zonal Audit Off ioer(Civil),  ̂

C/o  The Principal,

CJonse rvation Ttain i'ng* C3bntre, 
Rahmankhera,
UJCKNtW

- C

X '
-t

"-VC.
- ' r~ ^

, Consequent on his selection for deputation to 

U ,P , Housing and Developnent Board# Lucknow, initially 

for two ye^rs, on foreign servios terms, he is required

. to .report immediately for duty to Shri Mangla Prasad 
f  —

Mishra, U«p. Avas Ayukta Evam Sachiv, 104, Mahatma

>>v\rw|

-X r

Gandhi Marg, IiicknqWj,
r ■“ ' ' ' ,i

2 , His date of relief from the present charge 

of Zbnal Audit Officer (Civil), Lucknow, and date of 

joining the hew assignment may please be communicated 

to this office telegraphically and thereafter copies

of charge reports of making over and taking over charge 

maybe forwarded by the competent authority,

3. Ihe terms and conditions of foreign service 

withwith the U,p, Avas Evam Vikas Parishad are being
f ' '"'  •' ■ ■•■-—  __-TV—  ------- —'—  .- .-•"-r—- —

J.ssued separately.

E n c lo s u r e .  

No...........

A . C .

U.P.
.378.

Senior Dy,Accountant General(^mn)

( P V E f ^ > ‘ '
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• .6- ĝ Fî =i iii ■ ; .. /  , . ■
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? Cẑ rihyvdl

CV'tsM^/- 

~R 5̂î 4VN<fyvr>---

'^ . Ihe S «lo r  Deputy "
CitfQoral A d a n .
Offlc# ol in® A«6«0*P*I . ^
Allatiabad* /thhe.̂ oî x n

Titrough Depaty Hoasiag Con&alssioaer & Booslag &
X^evelopaeat Boards l^QCksow.

Sobjeot: Bepatatioa of Shrl ilaa Se^ak SrlTa8taY«f Aecouati-Officer^ to 
ikft-gfP> HoiiaIniL & Pei^elQawent BoATd. h n o k n o ^ ._______________ _

/■

Sir,

X am to lavite a reforeoee to your letter no.Sr DaG(a )/21»15V
■ /

859 dated 23rd* September, 1 ^ 2 ,  addressed to tae Hoaslag Conaissiotieri 

U«P« Hoasiag & X̂ evelopBsent Board iiaclaioif & a copy endorsed to me and 

to state tftat vide para (l) of the said letter only 10 ’̂ depatatloa (I^ty) 

allowance U{>9 been reooossended tc be paid to me. Tbe rales oader ubich 

the depatatloa allowoaoe has been flowed ^  10^ are contained la the 

Chaadbrl’ s cotapllatlon of the civil service Hegulatlons nos.II Part II. 

Appendix 31 Para î«l« The teto atatlon has been very es^llcltly 

explained In foot note given there under. It read,

"The tejm sasaie station for tnls purpose will be determined with 

reference to the station m9we the person was on duty before proceeding 

on deputayojtt, {my relieving report, a copy of t^lch is enclosed mgy 

be referred to)| I m  entitled to receive 20^ depatatloa allowance and 

not 107? as Indicated in the letter under reference*

It Is therefore requested that the orders may kindly be revised 

and I may be allowed to draw 20^ Sepatation Accowance*

The so die of Acconnts Officer is 550-1200 & not 350-1200 as cited 

in tne letter under reference* Tnis «^pears to be a topographiCfa

T ^

I \ S
r-f? .V  r ,  , Contd*.*.*2

, ^ ''̂ 0''atz
it. , ,

■ si Road,



V

A .

mistake may fcln#.iy bs g«t corrected.

A p^rt fp®a abave fallowing lines will eI s® Indicate th&t 

I am entkilei to receive 20% Deputation ^lawance sni not 0̂%
Depictsti^n /Howance as fiven:-

■ / ' ' ■
1j '^xyiese aeeiBS t® be sssss alscance^raWsn ebsut siy Head Ousrter,
■'' /  '■- /vÂ Levv*̂

• Heed Quarter for all & purposes, except for T.A,

was Ailahabei & not Luckn»w & transfer w©uLd be treated from

ALlahabad & nst fro® Lucsnaw* 130.H®, AG^Sl Dated 11.11.1981P 

from Shri M.M, Mehta, A.G.U.F. I Allahabad addressed to all 

Zonal Audit Officers by n^me is very explict about the 2©ns 

& Head Quarter. Zones were foriaulated t® effect econou?/ in 

Luckjnow w£  ̂ sqt 2®nal Head Quarter &  not Head lUarter.

All my personal records viz service records, paybills,
 ̂ . j 

inc^sients etc. Cbntined to be governed from iillafaabad &  hence' 

transfer would be deemed to have been from /dlahabad to 

Luc>ji5W f®T purpose of allowing deputation allowance

2, In 0/D  '^ianuals, strength of Zonal Audit Officers has been
A

shown as field officers,or field parties strengSsh. Had wy 

Quarter been LucScnow the strength should have been

^fp  V c shown as such. QiU3 Karaials may also therefore be referred to.
<3tiaaitaoa

A§iocate^X instruction, office order, guidance and all astters for

and parties were being goveraed by Head* Quarter ALlahsbsd
4/553. V,...o . .

iUCiv Ovv ^ «  *i®t from Lucknow.

A- Ihe case of Shri C.X. Asthana, Accounts Officer, A.G.U.P.

iillahabad &  currently on deputation to wTal Nigsra Luclcr.ow

is also relevant on the issue, le was transferred from

^ one office of Luc'rcnow to another office of Lucknow & was

allowed 20^ Deputation /llowance in the same station.

 ̂ P .T .O . . . .



b  - V

Hence I request you kindly t© revise your orders &  all©v 

oe 2 0 ^  peput&tlon iUJLovance.

A

Ter!

- / c' ' " ̂ '-V ,

■ Hiihx c . ,  ,  _

c r d  S.:

1, ViKai.'i: .̂ ii, ;, , ji Koad. 

Lfv.'KN'HV

I'l 2-/C

Yours faithfully!

'"D
WN'^

( B.S. Srivaatsya) 
Accounts Officer 

A.G.U.P. I  Allahabad 
(01/2 2̂) 

on deputation t« Avas Vllcas 
JRarlsha4 Luctcnov.

r--

/
r

/ •• 
/,- . 
'/

V  ■ ,
. /  ■

/ ■' / 
/'

/



'   ̂ 4eiAXl̂ v̂  Luc^b^sa(xr

')' ’ •̂ '-" /  ' " ' ........' ' '  .  —  • /  .... T - "  - .

Iĵ *̂  ̂  ̂ "Ruiy<yJ^^^if\i:i' __ j
■ • , . ’, • OPPICE OF THE ACCuOTkNT GBInERAL: -U.P.-I.j' • '. . .

/  . - . MilAHABAD ■ •. ^

I

J

b .O .N o .M inn . I / l l -114 /X lI/K W / 7 ^  ' July 3, 1978. .

/  •• . s,-. ' ■ ‘ ^
i  ̂ fj The Accountant General, U-P.-I has been pleased to

4  promote Sarvasri Ram Sewak Srivastava, om Prakash Srivastava

and Rameshwar Dyal.Srivastava, Section Officers to officiate

until further orders as Accounts officers from the 3rd;.July/.
1978 (AN) or the date from v^ich they actually take over
charge, v/hichever is later. S r i  R .S . Srivastava is p o s t ^  .as
additional Z.A.O- with hars. at ^

Lucknow.  ̂ h. .
( U, RAMA.CHANDRA RAO ) . ,.

Senior Dy.Acqountant •General (A)

N o .A dm n .I/ll- 114 /X lI/K W //‘f^^ _^ (^  of date /

Copy forwarded for information and necessary action to:~

1 . A ll  Group Officers 2. DAG(Entt., Sc Admn.) ,  AG-III
3. Secretaries to A G - I,II & I I I 4 .  Pay & Accounts Officer,AG-II
5 . A ll  B .O s . of AG-I, I I  & I I I  6 . T.Mo (Specimen Signature Gr.)

7 .  officers concerned • 8 , S e c y ,, A,.os Aosn./SAS Asson, ,

9 , DAG(Admn), AG-II lO . Admn.,AG-II/AG^aiI

'T  C ^  /Vv- ■ ■
- A  M ^ < t W  ( M,N.i-C&UR'-.)

Aocour;ts o f f i c e r ( f t ^ )

Sziffais,iaffQ 

Advocat& 

High Cout), Central 

and Stat^ervi es I’libu/iglB 
, _ 4/S53, Vikasiiupp,' n. rsi Road," -

LUCKNOW,



_!_1L

I In reply, please always quote 
Jj date and subject of this\ 'Q ., date and 

mmunication.CO

2. Post Box No. M 13

Telegraphic Address 
" U P A U D I T E K " ,  A lla h a b a d .

T e l e x  ; A G U P - D A / 2 0 4 .

Registered.

OFFICE OF THE 

ACCOUNTANT GENERAL (Audit) 

UTTAR PRADESH

I

Telephone | a/o. ; 2625
anr Wit ?5TTfl9I?

T  c ,  _

"Ar^<^OuJ

No.

No .?♦ C a/Audi t-I/Grt 1/461 

To

A lla h a b a d

Datedt 8.12,1986

dcmiaaa 

A d v o c a te  
High Coiuti, Centra.l 

and State 5;mm e ; r- b ’uials 

4/553, Vilcas.ivs; •, . . si Road,
LUL'K' O.V.

The Secretary, 
UiP, Housing and Development Board,
104, Mahatma Gandhi Marg,
UiCj:U^jW»

Subjectc Kfcivised pay etc. of ohri a*S. Sriv^stava,Retired 
Audit Officer,

Sir,
I am to intimate that the pay of ohri uam ixsvak 

SrivBSt6V&, Retired Audit Officer (Viho «>as on deputation t 
your Office) hfs been revised unaer Central Civil Services 
(uevised Pay aules)‘*19B6 as follows *-

Hs«3125^00 W«e«f« 01*01*36

Li,A* And A.D.A, etc. Nil w .e .f , 01*01«86 to 30,6.36

D .A , @ 4| of pay w .e .f , 01.07.86, C.G.A. and il.ii.A# e .t .c . 
( as per deputation |erms)

A copy of pay fixation memo is also enclosed for 
necessary actioni

fe is also entitled to get the existing deputatijn 
pay till such a time n final view is taten by Government,

The receipt of this letter may kindly be 
acknowledged.

0 '>K-

Yours faithfully,

-—  -o' c V -----

'N o .  P , C , I / A u d i t - I / G r .  1 / 4 5 2

( V.C. Agrawal ) 
Audit Officer (Cash)

of aate.

Copy forwarded to Shri Hfoa Sewak Srivastava, iietirfc.d 
Audit OfHcer, for iiiformation and ntcessary action,

i t

( V,C, AGiiAWAI. 
aui;tt OFFlCisH (Cash )
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BHFORP THE CHMTRAL ADMIMISTPATIVE TRIBUNAL 

. CIRCUIT^ LUCKOT

O.A. ^D.86  of 1989(L)

R .S . Srivastava

U n i o n  o f  I n d i a  a n d  o t h e r s

. . .  A p p l i c a n t

- v s -

, , . . R e s p o n d e n t s .

1 .

- AgPLICATION FOR TAKIMG OM RECQPP THE WRITTEN

STATEÎ ffiNT.

The above respondents beg to submit as under?- 

That a copy of the written statement prepared

i  on behalf of Respondent no .l has beenserved on the applicant

personally at the residence at on 30th ?^ugust 1989,

' -I ■

i 2* That the next date of hearing in the above

matter is fixed for 22 ,9*1989 and the Respondent no .l

is  indenting to file  his written statement■before this

Hon’ ble Tribunal.

3 , Wherefore it is most respectfully prayed that the

accompanying written statement be very kindly taken on 

the record.

CHAUDHARlI' 

Advocate.
Counsel for the Respondents.

I

Lucknow,

Dated? 30r*8-1989

A
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BBFGRE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

CIHCUIT BBANCH, LUCKNOW 

G.A, NO. 86 GF 1989 (L)

R,S« Sri Vast ava f  ^ . v V • • . Applicant

Vs.

Unien «f India and •thers . v ♦ Respendents

vmiTTEN STATEMENT QN BEHALF QF RESPQNDENTS 

NO. 1 & 2

The respondents 1 & 2 begs t» subndt as

under:

^  Hist cry

Befere giving parawd.se reply t® the c©ntents

S I »f applicatien it is expedient te give brief

history ®f the case as felltwsj-

y
(X) I

(a) That the applicant wh® retired as

A.G ., was appointed as UEC in the 

earstwhile ®ffice ®f the Acc«untant 

General, U .P ., Allahabad ®n 27*4;1951 

in the pay scale ®f Rs. 8©-5-12©-B-8-2©- 

22Gir He passed the S .A .S , Examination 

c®nducted by the C®n5>tr®ller and 

Audit®r General ®f India held in 

N®venteer/December 196i and was 

app®inted as Sectien Officer ®n 19th 

April 1962j Thereafter he was pr®m®ted 

'■ ‘ ' as Accfiunts Officer vide G.O* N®.-

Admn.l/lI-114/XIl/KW/72 dated 3.7^1978 

and 3®ined the said p®st ®n 4;7rl978 

(FN) in the pay scale ®f Ils*- 840-5©- 

160ftB-^i0-12©0. The said p®st was 

re-designated as Audit Officer with



effect fr«m l(S'3i’l9i4 as a result «f restructuring 

in the Indian Audit and Acc«unts Department and 

the applicant was appointed as Audit Officer 

with effect frem l;3#4v ' His date ef birth
* *

being 25^10*1928, the applicant retired frem 

Gevernment service en 31*10.1986,

(b) That after his pr»m®tien as Accounts Officer 

he was posted as Addl, Zenal Audit Officer in 

Lucknaw Zene with headquarters at Lucknew vide 

N©, Admn.l/lI-114-XIl/KW/72 dated 3.7,197S, 

Subsequently a requsitien frein the U.P, Heusing
A

Develepment Beard, Lucknew, fer the pest ef 

Accounts Officer was received and the applicant 

applied fer the pest* He was» selected fer the 

pest applied fer and was posted en deputatien 

withihe U.P« Heusing and Develepipent Beard, 

Lucknew *?ith effect frem 6,9,19i2 under the 

terms and cenditiens laid dewn in Gevt," ef India, 

Mini ef Finance O.M. Me. F,l©(24) Pnil/6©  

dated 4,5.1961 read with G.I.GM Ne. 19 (24) B- 

11(B) dated 27,1,197© as medified frem time te 

time vide 0 .0 . A.G./Admn.l/ll-li;4/KW/3778 

dated 21,8.■82 read with N«* Sr. ^DAG(A)C. 1^21-134/ 

185 dated 23i9S’1982;^

(c) That at the time ef selection fer deputatien, the 

applicant was en field duty in Bara Banki and 

wasrelieved fer deputatien en 6^9il902 frem that 

statien^ Having regard te the fact that his 

headquarters was Lucknew and had jeif^ the 

deputatien pest at Lucknew it self he was 

allewed deputatien (duty) allewance @ 10% ef

pay frem 6;i9^82 te 31,12,85 and @ 5% ef pay frem



-3 -

t# He hewever, claimed the

stme <i 2®% ef pay fer the periei frem 6*9.S2 

t« 21,12;«19S5 and @ 1©?̂  «f pay frem 1 .1 ,S6 t® 

3i,l®*86 pleading that his headquarters was 

Allahabad and n®t Lucknow f«r all purposes 

except T ,A . Claimv

(d) That the applicant maie a representation t©

Sr. DAG(Aciinn) office of the A .G ., U .P ., on
■t t.

2«i2.S2 claiming the Beputation (iuty) allowance 

@ 2©^ instead of @li^ which was turned down, 

beinf not covered by the rules/orders on the 

subject. Subsequently, after his retirement 

©n 31.1©Vl936 the applicant made a representa­

tion on l©*4.198i t§ Comptroller and Auditor 

General of India which was j  rejected fey the 

Headquarters vide letter No, 535-CB,Il/9l/S5 

dated 6^2,1989 and Wgs communicated to the
* • *

applicant vide office letter No. Sr, DAG(a )/ 

21-134/(ii)/695 dated 16i2*1989 as desired by 

the Headquarters.

(e) That the applicant has filed a petition in

Lucknow Bench of the Central Administrative 

Tribunal at Allahabad a§ainst the above 

decisions of A .G ., U .P ., and Comptroller and 

Auditor General of Indian He'has claimed 

deputation (duty) allowance at the high rates a 

and also interest on arrears ®f the deputation 

(duty) allowance at the hi§her rates.



■ PARAWISE COMMENTS

1# That the c®ntents fsara 1 and 2 of t he 

applicantien heeid n® c®mnients.

2'.' The application has been filed belatedly and is 

barred by limitation. It deserves t® the dismissed
♦

«n this gr®und al@ne.

3 . That the contents »f para 4 ,1  ©f the application

are factually c®rrect and need n» c»mments.

4 ,  That the c©ntents ®f para 4 .2 ,  of the application >

need n© camments,

5* That the c@ntents ®f para 4*3* ®f the application

need n© cemmentK except that the applicant was posted 

t© Lucknew Zene with headquarters at Luckn®w*‘

6 * That the contents @f para 4*4 ©f the application

need to comments,

7 .  That the centeats @f para 4*5 of the application

need n@ cemments,

8 . That the contents of para 4*6 ®f the application

need n© comments except that the applicant was on 

t®ur at Barabanki and that at the time of his relief 

his headquarter was Lucknow.

9* That the contents ©f para 4 ,7  t® 4*14 ©f the

application need no c®mments*

1©* That in reply t® the c©ntents of para 5 .1

of the applicati®n it is submitted that there is  n®

comments about the rules §@verning the rate ®f 

deputation allowance to be given t® employfeis 

reproduced from Appendix 31 ©f Chaudry's Compilation 

of eivil Service Re§ulati®ns Volume I I  (p a rt .Il )*

It may be stated that the term 'Same station’ has 

n©t been clearly defined in the rules incorpsrtted in 

Appendix 31 of the c@mpilati©n. In this connection,

1 ! ^

- 4 -
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the definitien »f the term*same stati#n* in para 

4 ,2 *  t f  Appendix-5 @f the Swamy’ s Compilation ®f 

F .R . S .R . P a rt .I  - General Rules (Nineth Edition 

reprint) which is repr©duced belaw may be f 

referred to:-

■4*I*2v - The term same stati©n for this 

purpose be determined with reference to 

the station where the person was tn duty 

before proceeding on deputation/foreign 

service*!

When there is no change in the headquarters 

with reference to the last post held, the 

transfer should be treated as within the same 

station and when there is change in headquarters 

it would be treated as not in the same station,

S© far as places falling within same urban 

agglomeration of the old headquarters are concerned 

they would be trated as transfer within the same 

station” ,

11. That the contents of para 5|2ii of the 

application need no comments.

12 , That in reply to the contents of para 5 .3  of 

the application it  is submitted that as per 

office order No. Admn/l/ll-114-XIl/Vol./72 dated 

3 ,7 .1 9 7 i  on promotion to the post of Accounts 

Officer (Now Audit Officer-) since 1 .3 ,8 4 )  the 

applicant was posted as Additional Zonal Audit 

Officer with headquarters at Lucknow. While 

working in  thefield at Barabanki his headquarters 

was at Lucknow andiiis posting on deputation to



f
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the U .P . Housing and Devel®pment i«ard , Luckn@w
* ■ i . ■

was (ascarding t© the rules mentiened against para 

5*1 ab®ve) in the same station and acc@rdin@ 

t© the ©rders applicable at that time he m s  

c®rrectly allswed only i@% ®f the basic pay 

admissible a® deputation (duty) allewance,

13v That in reply t® the contents ®f para 

5 ,4  ®f the application it  is submitted that 

the differentiati©n made by the applicant 

betvaeen, ’ headquarters and 'Zonal headquarters* 

is misleading* In  fact the Zonal headquarters of 

the applicant at Lucknow was his headquarters 

fixed by the competent authority under Supplemen­

tary Buie 59. The applicant was governdraed 

by the provisions of Fundamental Rules and Supple­

mentary ^ules and as such the definition of 

headquarters a» given in the Financial Rules, 

dictionaries etc, were not relevant to his 

case, especially when his headquarters had been 

fixed at Lucknow by the competent authority 

under Supplementary Rules 59,

14 , That in  reply to the contents of para 5 ,5  

of the application it is submitted a that the 

relevant paragraph of the outside Audit Manual 

has not been quoted by the applicant for 

reference. Nowhere in this Manual the Zonal 

Audit Parties have feeen shown as Audit Parties 

with headquarters at Allahabad,
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15*' That in reply to the contents »f para 5„'6 

«f the applicati«rrj it  is  submitted that Sri 0*K* 

Asthana was net 2»nal Audit ©fficer, Luckn®w at 

the time ®f his proceeding itn en deput at ien te 

Jal Ni§ara, Lucknew as alleged in this para. He 

joined Jal Nigam fr©m Refienal Audit Office (F»©d) 

Luckn®w, where he was *n deputation. Before 

joining the Food (Audit) Organisation he was on 

deputation in  Ramganga Project, Kalagarh, Shri

O .K . Asthana proeceeded on deputati®n from 

Allahabad, His Headquarter was Allahabad as he 

was not pested in the Zonal Audit O ffice , The 

applicant proceeded on deputati@t) fr®ra Lucknow 

which was declared as his headquarters by the 

competent a u t h o r i t y T h e  tw© cases, therefore, 

are not on the same footings* As such the case 

of Sri G ,K . Asthana is quite different and has 

no similarity with the case of the applicant.

No discrimination has therefore been madein the 

case ®f the applicant and as such action of the 

Respondent No, 2 was not violative of Aritcie 

14 of the Constitiiition of India ,

16 , That in  reply to the contents ef para 

5 .7  of the application it  is submitted that on 

being relieved from Bar aba nki station, the 

applicant was reverted t® his headquarters i , e ,  

Lucknow and as per rules the pay ®f the transit 

period i ,e »  6>7yS2 was debited t® U .F,.Housing 

and Development Board, Lucknow, It may be



clarified that the chan§e «f headquarters fr»m 

Lucknaw to Allahabad would n»t have made any

difference in defeitin§ the pay i«r the transit
/

period t» the f«rei§n employer viz* U.P. Housing 

and Development B«ard, Lockn«w«

17V That in reply t® the contents of para 

5 f i  ofthe application it is submitted that the 

office of the Accountant General, U ,P ., Allahabad 

is controlling office for the zonal staff alsoy 

As such all administrative orders/functions 

are carried out from this office which is the 

controlling office of the audit units funtioning 

in different zones. The headquarters at Allahabad 

mentioned feyt he Accountant General in his 

D.O. letter dated 11,11^8© was referred to in 

this context. And therefore, as stated in para 

5;4 ab©ve, the headquarters if the applicant 

remained at Lucknow for ail intent and purposes;

In this connection it is submitted that the 

s issue of orders from Allahabad by the respondents 

as a controlling authroity have no relation in 

any Banner to the Headquarters of the applicant 

which have been dui-ly fixed at Lucknow as the 

Zonal Audit Office always functioned at Lucknow;

IS. That in reply to the contents of para 

5v9 of the application it is submitted that the 

deputation (duty) allowance is deemed to be 

‘ special Pay’ as defined in the fundamental
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rules. In tertfis «f Fundamental Rules 9 (25) the spe­

cial pay is granted in censideratitn (a ) the 

specially ardous nature *f the duties, «f (b) a 

specific addition t« the work «r responsibility. 

Although the post on deputation and the job to be 

performed at two different stateions may be the same, 

the arduous nature of the duties to be performed 

(viz inconvenience attached to the two different 

stations) will certainly not be the same at the 

same station where a person is working and living 

since long andanother station where he has t» 

start a fr e sh ,A s  such, grant of a higher rate of 

deputation (duty) allowance to those sent on 

deputation to another station as compared to those 

on deputation on the same station is justified*'

The sanction of different rates of deputation (duty) 

allowance is thus according to the provisions of 

statutory rules and are therefore not t© be decleesred 

null and void so suggested by t he applicant,' As 

K the applicant is governed by central rules, the 

rules framed by U.F. (Sovernment and deputation 

(duty) allowance paid to different officials of the 

state Government does not need any comment except 

that pay allowance and other benefits granted 

by the two governments i . e .  Central and States 

are not comparable;

19*' That in reply to the contents of para 5^1© 

of the application it is submitted that as mentioned 

in comments against para 5;;4 above, the headquarters 

of the xpisixKstiK applicant was fixed at Lucknow 

for all intent andpurposes by the Competent 

Authority vide office order No* Admn.l/ll-114/XiiJf

- 9 -
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/W /72  dated 3.7i-78 and n«t for any specific 

purposes. In  case, the applicants

headquarters had n«t been changed fu»ro Allahabad 

t® Lucknew «n his posting as Additienal Z .A .O . ,  

Lucknow, he would not have been entitled to 

tranier travelling allowance, which he drew, under 

the provisisons of Section IX~Journey on Transfer’ 

of the Supplementary Rules on his transfer/ 

postingas  Addl, Zonal Audit Officer, Lucknow,'

2®v That the contents of para 6 of the application 

need no comments.

That the contents of para 7 of the application 

need no comments.

22'f: That as regards the reliefs sought fey the

applicant under para 8 of the application. It  is 

submitted that in  view of the comments against 

para 4 §. 5 above, the deputation ((duty) allowance 

has been paid correctly to the applicant at 1®% 

of basic pay upt® 31 ,12*85  and 5% of basic pay 

from l il iS 6 to 31il®iS6 as per rules and no 

furbher relief is admissible to him on this 

account^

Therefore, the reliefs sought by the 

applicant in  para 8 of the application deserve to 

fee dismissed outrightly^*

23 , That the contents of jiara 9 to 12 of 

the application need no , comn«nts.



Additienal Pleas

That the application m«ved by the applicant
p C-t?̂ \4 i"

is  barred by time* That the a.ppJ4&dtirefi was 

retired fr®m service with effect frem 31'S*.1G;'86 and 

the metter was decided by the avith®rit|fes vide 

letter dated 2 2 .1 1 iS3, The applicant made a 

representatian t© the Respondent 1 as late as 

•n  1© ,4.S8 after the expiry «f the period ©f 

filling  the applicant under Section 19 of the 

Administrative Tribuilial Act,

- 11 -

'T '

25s' That although the reply was given applicant 

that the action taken by the Respondent No* 2 was 

in  order vide letter dated l6*2 .B 9 , but the same 

will not give fresh cause of action to the applicant 

for filling  the present application under Section 

19 of the Tribunal Act, firstly  the representation 

dated 10^4,§8 was made after a long period and 

secondly the said representation was not a remedy 

provided under any statutory rule as such this 

reply vdll not give a cause of action t© the 

applicant for filing the present application.

2 6 i That the grounds taken by the applicant 

are not tenable in  the eyes of law and as such 

the application in  view of the facts, reasons 

and circumstances stated above, is liable to 

be dismissed with costs "bo the Respondents 1 8. 2«

Seni*r Deputy Accountant General

(Admn)
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verificati«n

I ,  Agrawal, Senior Beputy Acceuntant

General (Admn) d© hereby verify that the 

contents «f paragraphs •—  t® ■—  are 

true t«  my perscnal knowledge, those »f 

paragraphs t® ^  /

are believed by me tt be true ®n the basis 

®f records and inf®rmati®n gathered and 

th®se ®f paragraphs

t«  V  are als®

believed by me t® be true en the basis 

• f  legal advice. Signed and verified this 

day ©f August, 1989 at Mew-6etidr/

Allahabad.

Seni®r Deputy Acc«untant General (Admn)
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IN  THE GSNTRAL AIMIKISTRATIVE TRIBIWAL, 

CIRCUIT BENCH, LUCKNOW.''

0 .A ,N 0 . 86 of 1989 (L)

/N/

R .S .Sri vast ava

Ve rs us

Union of In d ia  & Othefs,

Applicant .

Respondent s

REJOIImEER (gf THE APPLICAOT IN  REPLY TO THE WRITTEN 

ST/gEMSOT HLED : ON “"b e h a l f  OF RSSPQNDBNT NOS. 1 & 2.

The applicant#abover naned, most respectfully 

states as under*

1. That the applicant has read and \anderstood 

the contents o f  the written statement filed  on behalf 

o f  Respondents No. 1 and 2 and is  well acquainted

v.dth the facts .and circumstances of the case and replie, 

given hereinafter.

2, That paras (aiD to (e) of the b r ie f  history 

of the case need no comments,

PARAWSE ODMMENTS*

(1) Tip at t he contents of paragraph 1 of the 

written statement needs no comments.

(2) That in  reply to paragraph 2 of the written 

statement, it is  stated that the application was 

not filed  belatedly  and is  also not barred by 

lim itation . The letter  rejecting the representation
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is  dated 16 .2 .1989  and the application has been 

filed within one year as required under Section 

21(1) (a) of the Administrative Tribunal Act, 1985,

The pefiition has: been further clarified in paragraph 

21 of this rejoinder.

(3) That the contents of paragraphs 3 and 4 of t he

written statement need no comments.

(4) That in reply to the contents of paragr^h  5

of the written statement, it is stated that the 

applicant was posted to Lucknow Zone with Head Quarters

at Lucknow which was treated as his Head Quarter only 

for purposes of ,T,A. and D®A, and not for other service 

mat ters.

(5) That the contents of paragraphs 6 and 7 need

no comments,

(6) That in reply to paragraph 8 of the written

statement, it is submitted that Lucknov; was the 

Head Quarter for purposes of T . a . & D ,A , etc. and not 

for other service inatters.

(7) That the contents of paragraph 9 of the written

statement need no comments,

(8) That in reply to paragrcph 10 of the written

statement# it is sxjbmitted that the term same st at ion 

had been clearly defined in the rules incorporated in 

Appendix-31 of C3naudh©y‘ s Compilation of GLvil 

Services Regulations V o l .I I , Part I I ,  It read as under:



“ The term same st at Ion for this purpose will 

be determined with inference to the station 

where the person v?as on duty before proceeding 

on deput at ion/porei gn se rvi ce .

The following portion as cited in paragraph 10 

of the written statement was not includsd in the rules 

then but it v̂ as added vide G.I.Ifeptt. of Per. & Trq. 

U .O . No. 2/3/86-Sstt . (p-II) dat edl0th April, 1986 

to GAG# which had the prospective effect.

VIhen there is no change in Head Quarters with 

reference to the last post held, the t ransfer should 

be treated as within the same station and when there is 

a change in Hea€ Quarters#'it would be treated as not

in the s^tie station* So far as places falling within the
f

Same Urban aggolmeration of the old Head Quarter^ 

are concerned# they would be treated as transfer within 

the Same station. “

, t 3 :

1 Obviously therefore as the rules stood in 1982 

when the applicant proceeded on <feputation to House^ing 

Board, would be applicable in the case of tfie applicant 

to vjhom the rules amended in the y®ar 1986 w i H  not 

apply. Since the appliest last happened to be on 

duty at Barabanki Siation when he proceeded on deput dion 

he shall be ^ t i t l e d  to 20% of ^putation allow^ce as 

per the provisions of rules in force then. Allowing 

only 10% deputation allowance to the applicant 

therefore was against the rules in force then.
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9 . That the ;contents of paragsjapb 11 of the 

written statement need no comrnents.

10, That the replies in para 8 above cover the 

replies to the contents of paragraph 12 of the written 

statement* There was no mention in rules about the 

word *Head Quarters' as they stood in 1982 and since 

the applicant was relieved from Barahanki Station 

v?here he was last on duty before proceeding on 

deputation, he was fully entitled for 20% of basic 

pay as deputation allowance. The amended rule of 

1986 would not have retrospective effect but only 

prospective effect.

.< Uic

V
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11, That in reply to paragraph 13 of the written 

statement it is  submitted that the S,R« 59 under 

which the ccmpetent authority fixed the Head Qiarters 

of the applicant at Lucknow was a p p lic ^ ie  only 

for purposes of journeys on tour and was not relevant 

for other servioesaatters.ebnseqiaent on declaration 

of Lucknow as Head Quarters under S ,r ,5 9 ,  the applicant 

while on audit duty at offices* located at Lucknow 

was thus not entitled for any T .A , & D .A , as the 

audit parties which moved frc«n Head Quarter# A llah^ad  

werenot entitled for any T ,A* & D,A* while auditing 

offices situated at Allahabad, Sii^ce no satisfactory 

(fefinit'ion was available In Fundamental Rules and 

SupplQnentary Rules, bxk as regards the case of the 

applicant the meanings given in  the varlot:® dictionaries

and financial rules were resbrted t ^  Since the 

applicant‘ s Head Quarters had been indicated in the 

relevant order as Lucknow# it held good only for the 

purposes of T .A , & D .A ,♦ The definitljon of Head Quarts
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^̂ '\̂ %̂ >Qĵ-.<L- 1^0 <̂ /‘A£

. /

as given in Rule 55 in Chatidhry’ s compilation of

Civil Services Regiiletions Vol.I by L.S,Chaudhry/ as

also cited in paragraph 54 of the Original application
of Head Quarters

shall be relevant for deterniining the definition/for 

purposes of adnissibilit y of deputatioh allov;an®.

The rule lays down that the Head Quarters of any other 

officer are either the station which has been declare'd 

to be his Head Quarters by the authority which appoints 

him, or in the absence of such (feclaration the Station

: 5 s

Ceu!lAj-

*^w>e ĥ OfA iomr<r̂ hAf'ttTnl-. {

If /

where the records of his office are kept; Since 

^  -!«̂ s--ae -.jge-ei-ĝ gê -̂ efl oppliegaa-t

t-hi ^

■t he"gfeHro«-i^teyc ha:C-“̂-se=

There was also no building at Lucknow where the office 

of Head Quarters was located# it is therefore, meaning­

less and misleading to state that Lucknow waS the 

Head Quarters of the applicant. Head Quarters an3 

Zonal ^ead Quarters are two different terms, they are 

distinguishable . from each other. The Accountant - 

General Shri Mehta in  his D .O . dated 11 ,11 .1980  had 

used both the terms indicating that the Zonal 

Head Quarters was not the Head Buarterr but only a 

part and parcel^ of Head Quarter and all orders issued 

from Head Quarters were to be complied with by staff 

posted at Zonal Head Quarters. Head Quarter was thus 

superiof to Zonal Head Quarter. Zonal Head Quarters 

could thus never be c^signated as Head Quarters of the 

applicant. Since the applicant was posted to Lucknow 

Audit Zone, the Zonal Head Quarters was Lucknow only

»
for the purposes of T ,A . & D .A . and his Head Quarters jfj 

for all other purposes andservice matters waS Mlahabad
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12, That ih reply to paragraph 14 of the written 

statement it is submitted that the said outside Audit 

Manual was cyclostyled and waB in vogue in 1982 when 

the applicant was postedin Lucknow Eone and the strengtl 

of Zonal Audit Parties was shown at Allahabad alongwith 

the other Audit Parties. Tbs relevant para could

be located i f  the said outside ^.udit Manual is 

summoned and perused by the Hon'ble Tribunal.

13. That the contents of paragraph 15 of the 

written statement are misleading and do not depict a s® 

correct picture. Shri C.K.Asthana was on deputation

to Ramganga Project < Kalagarh from v^here he was 

sent to Regional Audit Office (Food)# Lucknow,

He was not reverted back to Allahabad but joined at 

Lucknow office after being relelved from Kalagarh. 

Obviously the Head Quarter of Shri ASthana became Luck- 

nov? and not Allahefcad and from Lucknow regional Audit 

Office (Food)# he was sent to Jal Kiggpi O ffice , Lucknow 

on deputation and was allowed 20% of basic pay as 

Deputation a^owance. Shri Asthana was originally 

sent on deputation to Kalagarh from Allahabad. V̂ hen 

he joined Regional Audit Office (Pood)# Lucknow after 

being relieved from Kalagarh and without reverting 

to Allahabad and his Head Quarter thus became Lucknow.

So the last deputation post held by Sri Asthana, before 

joining Jal N i g ^  Office# Lucknow was that at Ifegional 

Audit Office Food# Lucknow. ShrL Asthana was thus sent 

from Lucknow Station to Lucknow Station or from

Lucknow Head Quarter to Lucknow Head Quarter on 

deputation and was allowed deputation allowance 

@ 20% of basic pay whereasin the applicant *s case 

only 10% deputation allowance was allowed though the
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applicant waS entitled for 20% of b a s ic ^ a y  as Dsputatio
t

allowance as he was relieved from Barebanki Station.

I f  the contention of Respondents, that the applicant's 

Head Quarter was Lucknow, is taken to be corirect { which 

is not the real position), the transfer from Lucknow 

Head Quarter to Lucknow Head Quarter as in case of 

Sri Asthana entitled hhe applicant for deputation 

Allowance % 20% of basic pay. By not allowing the 

applicant# deputation allowance @ 20% of basic |jay# 

applicant was thus discriminated against and it amountec 

to violation of his fundamental rights enshrined under 

Article 14 of the Constitution of India , Because the 

case_$of the applicant aswell as that of Sri Asthana 

are identical ii? all respects as far as question of 

determining that Hea^ Quarters or interpretation

of the term to sane station was concerned vis-a-vis 

the deputation allowance to be given to each of them. 

Hence the case of Shri Asthana is not ^ffereirt as 

stated in written statement but is similar so far  asthe 

question of alloviing deputation allowance @ 20% of 

basic pay is concerned.

14, That :fcfks: in  reply to paragraph 16 of the written 

statement it is  s\±»mitted that on being relieved from 

Barabanki# i f  the applicant was deemed to have been 

reverted to Lucknow ascontended by the respondent, 

where the applicant should have reportedfor further 

orders frcm Head Quarters as the®e being no office  at 

Lucknow nor any authority seated at Lucknow, Durj.ng 

transit therefore, the applicant shall be deemed to 

•have been reverted to Allahabad Head Quarters and not 

to Lucknow as stated by the Respondents.



V
/

( 8 :

15. •. That in reply, to paragraph 17 of the v/rit.ten

statement it is stated that the Gontix)lling authority

was seated at Allahabad and not at Lucknow, The orc^rs

were issued by Gbnt rolling Authority from All ah ̂  ad
'Controlling

Head Quarters where the seat of the/Authority existed. 

No Zonal Audit Office was functioning at Lucknow and 

it is wholly wrong to state .the Zonal Audit Office 

alvjays functioned at Lucknow. The addressof the 

Zonal Audit Office, Lucknow may be pointed out by 

respondent i f  at all it functioned at Lucknow. The 

then Cont rolling authorit y had a very clear conception 

of both the -teims viz Head Quarters and Zonal Head 

Quarters, and hence Lucknow could not be the Head 

Quarters of applicant for service matters other 

then T .A . & D .A .

16. That in reply to the contents of paragraph 18 

of the written statement, it is stated that the 

deput at ionists represent a homogenous class and to 

discriminate them on the basis of posting to Head 

Quarter city and to a city other th®n Head Quarter® 

and granting them 20% of basic pay and 10% of basic 

pay as deputation allowance respectively is wholly 

unjustified and illegal and is violative of Article

14 of the Constitution which ouarantees equality before 

law and equal p r o t e c t i o n L a w .  It has been stated 

by the respondents that 20% of basic pay as deputation 

allowance is granted on the basiS 'o f .srduous nature of 

duty to those posted to a city away from Head Quarters.
*

This contention carries no ,weight and falls to the § 

ground as the separate ,rates or cfeputation allowance 

are admissible for such type of duty. Ordinary rates 

of 10% and 20% of deputation allowance of basic pay



are included in para 4 .1  of the rules whereas para 4.2  

states as under*-

" 4 ,2 :  Special rate of deputation (Duty) Allowance 

m aybe adnissible under se per ate o r ^ r s  in any 

particular area on account of conditions of 

living there being particularly arduous or 

unattractive such special rules beingmore 

favourable then that under StiD-para 4*1 above, 

employees deputed to the area will be given the 

benefit o ^p ecia l  rates."

The person (going to a city away from Head Quarters 

performs the Satne duty which his counter parthas to 

perform at̂  the city of Head Quartejsand transfer is 

a normal feature in Government service when the 

person is  posted away to a city out of Head Quarters 

he is  also entitled for transfer T .A . , The contentions 

of the respondent therefore, is untenable, The rule 

therefore/ is ultra vires and needs to be st ruck do\'m 

on the basis of undesirrable and unjustified discrimina­

tion.

It is  true that the Antral Government Erriployees 

and State Government Employees are governed by rules 

of their concerned €bvernirient. The example given for 

State Employees for drawing 20% of basic pay aS 

Imputation Allowance, whether they were posted to any 

city either at Head Quarters or away to fe. city other 

thfeffi Head Quarters# was cited only to establish that th 

Government of U.P, adherred to provisions of Article 

14 of the Constitution while franing the rules for 

deoutation allowance to be given to their employees

s 9 {
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whereas the Government of India discriniinated amongst 

the employees aS' stated above while granting cMputation

allowance di 10%|and 20% of basic pay though the
!

duties performed were similar.

17. That ih reply to contents of paragraph 14 of the 

written statement, it is si±iraitted that the. applicant 

had not drawn a|y transfer T ,A . ,  It is wholly incorrect 

to Say that the. applicant had drâ i'n transfer T .A . ,

The applicant was posted to Lucknow Zonal Audit Party 

as Senior Auditor when he was promoted and posted 

as Additional Zonal Audit Officer# Lucknow, pumishing 

false infonnation is pcnscfc^^le under the provisions

"-t"" of Indian Penal’ Oode.

18, That the contents of paragraphs 20 and 21 of the 

written statement need no comments.

19, That in^ reply to paragraph 22 of the v?ritten

i
sfeatement it! is submitted that since there was no offic 

at Lucknow and the Zonal Audit parties were similarly 

situated as t̂ tje audit parties sent on inspection duty 

from Allahdoad, and only difference being that Zonal 

Audit Parties were not entitled to any T .A , and D .A , 

while performipg audit dutiesin the units situated 

at Zonal Head buarters and they were entitled to T ,A ,

& D ,A , only when moved out of Zonal Head Quarter^ 

as the audit parties sent out on inspection duty from 

Allahabad, were entitled to T .A , & D .A , when going out 

of Allahabad its would be incorrect to state that Luckn— 

was Head Quarters of applicant. The word'Ffead Quarter*

necessarily indicates that there must be same office
1

at least which could futrction as Head Quarter whereas
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there was no office situated at Lucknow,

The Head Quarter of the applicant as declared 

under S*R, 59 was only for purposes of entitlement of 

T .A , & D ,a . andnot ! for other service matifcers. S .R .59  

is contained in SectionCCx): Journey on tour

and is thus a p p lic^le  only for purposes of granting 

f«A . & D.Ae* It carinot be applicable for other seirvice 

matters. The service is cords of the applicant were 

being inaint ained at! Allahabad# all astcfers regarding pay 

increments, audit pTOgramraes, si^stitution of Staff 

in  Zonal Audit Parties ^ d  posting of Staff# o r ^ r s  for 

cont rolling the movement of 2onal Audit parties, 

payment of T*A, aid medical claims etc* were issued from 

Allahebad and not from Lucknow and as such the Head 

Quarter of the applicant being M l  ah ab ad Deputation 

Allowance @ 20% of basic  pay upto 3-1,12*1985 and 

10% of basic pay from 1 .1 .1986  to 31*10*1986 was 

adnissible under rxCLes, The reliefs sought for by the 

applicant deserve t'o be considered on f a c t s ,  circims- 

tanc^s and on merits of the case by the Hon'ble Tribunal

I

20* That the contents of paragraph 23 of the written

statement need no canments,

I

21* That in reply to the contents of paragraphs

24 and 25 of the Additional Pleas, it is stated that 

the Adninist rative Tribunal Act came into force w .e .f*  

J*ll®85 as Such for a cause of action which arose from 

1,11*1982 to 31.10.:1985 the application should be filed 

within six months o,f 1 ^ 1 *1 9 8 5 . The applicant has 

filed the application vjithin a period of limitation. 

IMder Section 21(1),(a) of the A.T.Act vis-a-vis

/

I



J

t

8 12 s

the impugned order dated , 16.2.1989® The application 

thus could be file3 within a year i . e . ,  upto 15 .2 .1990  

QjSa since it has been filed b e f p ^  15.2.90# it is 

within limitation* Though the representation was macte 

late to C .A .G ., the petent reason was given in

representation for 

the representation

sending it late and C .A .G . rejected 

on merits about which the applicant

"was informed vide letter dated 16.2.31989 and# therefore#

the limitation woul 

of Sua Lai Yadav Ve

d start from 16 .2 .1 989 . The case 

rsusState of Raj as than-197 6

(853) is relevant on the point.

22. That in repl y to paragraph 26 of the written

statement# it is submitted that in view of the fact®.

reasons and circunst 

deserves to succeed 

costs on merits,

LUCKNOWj DATED: 

September 1$^ 1989.

V E R

ances stated above# the application 

and is liable to be allowed with

( R. S , SRI VAST AVA) 
APPLIGANT.

I F I C A T I O  N

I# R.S.SrivaS 

aged about 61 ^ a r s ,

Sadan, Vikas Nagar# 

ve ri fy that the cont 

true to my personal 

suppressed any material fact.

LUCKNOW: DATED:

Sept IST  ̂ 1989.

tava# Son of Late Shri Lachchu Ram 

resident of 4/553-H.I .G . # Sai 

Cursi Road# Lucknow# do here'by 

snts of paragraphs 1 to 22e ^  

cnowledae and that I have not

s ig n a t u r e  o f  the

APPLICANT.
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THE CENTRAL SDMINISTRATIVE TRIBUNAL, LUCKNOii BEiCH,

LUCKNOii ,

Revieii! Application No, 49Q/92

t ' in

0*A. No.' 8 ^89 (L )

R«3. Sriuastawa . . .  Applicant

f

Us.
'

C*A.G, and others Respordents -

f

Hon* Pir. Justice U,C. Sriv/astaua, l/.C.

Hon.JIr., K. Obayya. A.R.

V •

. (8y Hon, mr, K. Obayya, A.m.)

1, This Review Application is diractsd against the 

order and judgement dated 1.5,1992. The applicant while 

working as Additional Zonal Audit Cfficer, Lucknow,

Lucknow Zone, was ssnt on deputation as Accounts Office;

■ , (?W
in U.P. Housing Development Board, Lucknout^which post 

he joined on 7 .9 ,1982,

2, As he was on deputation, he was entitled for 

deputation allouancB, which was given to him, in accordance 

with applicable rules. Being aggrieved of what he considered

y . - %
a^ lower rates, the applicant approached the Tribunal praying 

that he be paid deputation allowance at 20^ and 'ig ji for 

different periods, instead of 10;^ and 5% paid to him.

Central tothe issue was the Question of “change of Head 

Quarters” , ahere there was change of Head Quarters, an 

employee on deputation was entitled for allowance as • 

prayed by the applicant,

3, The Respondents contested the case, and the 

deputation allowance given to the applicant at the rates 

admissible was justified on the ground that there was no 

change of station of the applicant as his posting in the

♦

• •*2



♦ *

* -V
-2-'

department was at Lucknoiii and on deputation post also 

he rgmained at lucknow,

»

4 , The case uas considered in all its aspects 

with reference to rules ami instructions issued by 

Government of India from time to time and Wie application

was disRiissed on the ground that the applicant was entitled 

for the deputation allowance at the rates of 10^ and 5 . i

respectively for the different periods and he was not

entitled for higher amount as claimed by him.

/

5, In  this review application, the applicant has 

stated that the subject matter of the case relates to 

Division Bench, but it was disposed of by Single n^ber  

Bench without jurisdicfcion. This contention is not correct, 

as the itan relating to allowances is ennumerated at

SI, No. 12 of the Schedule to C .A .T. Chairman's drder 

dated 18,12,1991.

6 , It is also pointed out that there are errors in 

the Judgement and that consideration of rules not applicable 

at the relevant time was donaj and'also, the fact that in 

similar, c'as'eâ  higher allowance as claimed by the applicant 

were allowed to bthers. The applicant has reiteratSd his 

understanding of the rules relating to ’’Head Quarters*’.

Ue have given our anxious consideration to all these pleas,

7 , ' The judgement has dealt comprehensively on all the

relevant issues and also the rules applicable in the matter of 

deputation. The deputation allowance is relatable to change of 

Head Quarters, In the case of applicant, he was earlier 

posted in the-depar^ent at Lucknow and hia applintment

on deputation was also at Lucknow and as such there was no

charge of Head Quarters and therefore he was entitled for 

deputation allowance at the rate of 10% and 5;̂  for the
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different periods. The applicant's contention l^at

even though he was working at Lucknow, his Head Quarters*

placed
utaa at Allahabad, uiaa found to be mis*-/ since his 

appointment order on the departmental post indicated his 

posting at Lucknow and'not Allahabad, In this view of the

matter, we do not find any error in the judgement,

\

8 , The scope of reuieui is limited to correction >

errors of fasts 

o f : or law. We do not find any error much less error

on the face of the record to warrant a review of the

3udganent, The review application is without merit and
\ \

accordingly it is rejected.

Vice Chairman

Losknow 

dt:____

/srac/
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of Shri Asthana vas KaXagarh when he resumed at K«aagarh, 

and -iihm. he joined at Lucknow in Regional Audit Office# 

Lucknowf his headquarters becanie l»ucknow« So when he 

was sent to Jal Nigajn, Lucknow ,̂ obviously his transfer 

was from Lucknow to Lucknow and allowing d^utation 

allowance to Shri C*K» Asthana and denying the same to the 

^plicant was clear infraction of Article 14 of Constitu^ 

tion of India# This faring fact w ^  omitted by the 

Hbn*ble Tribune and the ^plicant was deprived of his 

legitimate claim. Thus there was a clear omission of 

vital fact by the Hon^ble Tribunal,

5« That the strength of the Civil Inspecting Wing 

has been shown as detailed b^ow in the Manual of the 

Civil Inspecting V/ing Volume-I* Third Edition <SQ\ of 

A,G.» Allahabad,

Page 3 

para 1,04,

The 6utside Audit Departm^t under the charge of 

the Senior Deputy Accountant Gaier^ (Inspection Civil) 

shall hereafter be named Civil Inspection Wing, The names 

^  of the Sections in the Wing shall also stand changed as

indicated in the succeeding paragraphs

The sanctioned strength of the CivH Inspection 

Wingt aforesaid is as under I

Parties Audit Section Auditors Clerksi 
Offl# dfficers 
cers

i> iM tiUBEk

(a) Zonal
parties ^

(b) Head
quarter 
parties, 21

39 59

23
33 30
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It is submitted that Hon'l£i.e Tribune have cosbbI^ 

tted an error \Mle applying ascaendment of 1986 in case of 

iif̂ pllcant* The spplicant submits that he proceeded on 

d^utation in 1S82 and the rules as they existed tli«n 

had a mention of about * station' only and the station 

vms defined v/herc the person was on duty before 

proceeding on dciputation/foreign service* It is an undis­

puted fact that the i^plicant had proceeded on foreign 

service from Barabanki station \ih.er& he was performing 

bis duties* Under the unamended rUle he was entitled for 

20Jj d^utation allo\fance because he was r^ieved farom 

Barabanid.*

fhe of ilprll 1986 could th^eforei be spplled 

in case of i^plicant because it did not exist in 1982 

lâ ea the applicant proceeded on foreign service ctfid the 

rate of 10^ or 20>j of dcg?utation allowance wotild be deter- 

miaed only with reference to the station where IHie appll» 

cant was on duty md relieved for foreign service* The 

word Head Quarter did not find laeation in the r\S le  till 

10* 4« 1986 and hence it coidd never be epplied in the case 

of i^licantt

Thus Hon*ble Tribunal coamltted an error on the 

face of the I’ecord by deciding the case on the basis of 

rules t^c h  were noi:̂ e3d.st@it in 19B2 ^ e n  appllcspt 

proceeded on foreign service# The review application can 

be allowed on this ground alone* The i^plicant had 

submitted two books of Huthu Swamy regarding provisions 

prior to 10* 4*1986 and thereafter with a ‘dlew to 

his claim of 23^ deputation allowance In r^ation to 

word * station* where he was on duty before proceeding on 

foreign service*
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CEKTRAL ADmNlSTKWIVE TRIBUC.AL, LV)CKKOW BHJCH 

LUCKNOW

O .A . No. 86 of 1989(L)

R.S.Srivastsva ^ p l  leant

versxa

The Con^jtroller & Auditor 

General of India & others. Respondents.

Applicant in person.

Shri V.K.Chaudhari Counsel for Respondents.

(Hon. Mr.Justlce U.C.Srivastava. V.C«)

The applicant who retired as Accounts Officer 

from service, has filed this application praying that

N
respond tint i^o. 2 i.e-. The i^ccountant General, 

ulSAudit-I Aiiah^ad be directed to revise the orders

• I
o^Swiowing 1054 deputation al3ovance instead of 20%

5i ^ .

7.9 .82 to 31.12.65 and Vd% instead of <-

the revised pay scale w .e .f .  1.1.1986 to 6,9.86

and the arrears for the above mentioned period may

also be paid consequent on issue of revised orders

and that interest may also be paid to the applicant

on arrears dtie tilJ to date.

2 . The applicant was appointed as Upper Division 

Clerk in the office of respondent No. 2 in the year 

1951. After passing the relevant examination, he 

was appointed as Section Officer irjthe year 1962 and 

was promoted as Accounts Officer in the year I97fi ‘
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in the pay scale of Rs 840-50-1000-EB-50-1200 

which post a a result of the restructuring was 

designated <is Audit Officer on 1.3.1984 and 

the applicant was appointed as Au3it Officer on

1 .3 .84 . He Was posted as Addl.Zonal Audit Officer 

In Lucknow Zone vide order dated 3.7.1978, The 

applicant was selected for the port of Accounts 

Officer in U-I'.Housing Development Board, Lucknow 

w .e .f , 6 . 9.1982 said to Viave been under the tenns 

and conditions laid down inGo't. of India, Ministry 

Finance O .K . No.P.10(24) F. H l /6 0  dated 4.5.1961 

read with G .l .  O.M.Ko. 19(24) B-ll(B) dated 27 .1 .70  

as modified frcm time to time vide 0 .0 .  A.G,/|^dmn. 

2/ll-t44/»;/3778 dated 21 .8 .82 read with No.Sr. 

>^AG(A) C .K ./2 1-134/185 dated 23.9 .1982 . The applicant 

OJselfcted for deputation when he was on field duty
C H

,n Barabanki and was relieved for deputatior. on 

_^ '^f^6.9 .1982 rrcm t^lere, though his He«dc|uarters w?s

at Luckr.ow. After being relieved for deputation, he 

was allowed deputation (duty)allo\vance at the rate 

of 10% ftor 6 .9 .82  to 31.12.95 and 5% fro.it 1 .1 .96  

to 31.10.66.

3. /^plicant's grievance is  that he 1b entitled
from 6.9 .82  to 21.12.85 

to 20% deputation allowance/on the ground that his 
Allahabad and not 

his Heaoquarter was atAucknow and at the rate of

10% with effect froml.1.86 to 31.10.86, pleading

that his Headquarter was Allahabad and not Luckncw

for all purposes except T.A. Claim.The applicant made

representation to the department which was rejected.

After retiring from his service the ap:^llcant *

again n ade representation to the Con5itro]ler and

X-
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X

Auditor General of India which was rejected vide 

letter datec 6.2.89,whereafrer the applicent has 

approahced this Tribunal.

4 . A;^licsnt*s plea ir that inthe year 1962

Zonal audit system was intnJuced to effect economy 

in e>5>enditure ancit was started at Lucknow in the 

year 1962 and he vas posted to Luckncw Audit Zone 

as Adf'itional Zonal Audit Officer, as mentioned above, 

Ko E<-A. and T.A. was allowe-d to him and it was 

admissible only when he visited the places othar than 

Luckncw^s per allegation, the applicant was placed 

at the disposal of U.P.Hgusing and Develppment Board

- ’ ^Eiilcknw on foreign service terms vide letter dated 

^S2.The «5>plicant was on audit duty at Barabanki 

here be v>e5 relieved on 6 .9 .82 . According to 

t^^^a?licant the term ’Headquarter* which was also

>ned in the posting order. The Luckrow was the

1 headquarter of the applicant and not Headquarter

5, According to the respondents, the Headquarter 

of the applicant wes et Lucknow foi^*ntent and 

purposes and the issue of orders from Allah^ad 

by the responderta as controlling authority and has 

no relation with the Epplicant. It has further baert 

stated that the deput at ion (duty)> allov«nce)ls defined 

in fundamental rules and in c*se the applicant's 

Headquarter not been changed from Allahabad to Lucknow, 

he viould have been entitled, due under the provisions 

of S\5>piementary Rules onhis transfer/posting as ^

A
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Adcitlonal Zonal Audit Officer at Lucknow.

6. It is noticed that inthe appfcintment letter 

of the applicant it was mentioned that the applicant 

is posted as Additional Zonal Audit Officer with Head­

quarters at Lucknow. On behalf of the appliaant, 

there appears to be no dispute that made much difference 

with the meaning o'" w rd  'Headquarter or Station* in 

this case. On behalf of the ^plicant it was oondended 

that though the dictionary meaning of Headquarter as

arters or residence of a Conrander in Chief of an Anny

l^feij^plece where a Comrnander’ s orders are issued?

ng to the applicant there vas no place at

which could be called Headquarter a-'«2 ffBi

e record of the spplicant was maintained at

Ih^ad and the promotions orders were also Issued 

rom Allahabad and the Allahabad was taken as

Headquarter.If the contention of the applicant is

accepted, there were two Headquarters, one from where 

posting orders were issoed and one frorr. where Specified 

central place of work within the zone of which he was 

to carry on his duties .According to the applicant it

was only headquarter of the zone and not more than

that. There is no denial of -the fact that Ear^anki

was within the zone of Lucknow and the applicant was

relieved to join at Lucknow itself. On behalf of the

applicant a reference has been made to rule 54 and 55 of 

Civil service Regulations Vol. I which reads as under*

•Rule 54« a general rule and subject to any

special order to the contrary in particular ‘ 

cases, the Headquarter of an officer on the 

staff of a Goverment as service o r a  Clerk in 

Government Se certariat, are the Headquarters

for the time being of the Governtient to which 

he is attached.*
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•Rule 55i The HeadquBiters of any otHer offlcex 

areeither the station which has been declarad 

to be his Headquarters by the authority »*5ich 

appDints him or in the absence of such declaration, 

the station where the cetrords or his office ate kept."

Even in the defence, on whitJi reliance has been 

placed does not help the applicant which speaks 

thus as a general rule and subject to any ^ecial 

order to the contrary ±n particular cases, the 

Headquarter will be for the time me being the 

Headquarter of the government to t*»ich he is attached.

1/

i A ^R u le  55 provides that the Headquarters of ai^ other 

per are either the station which has been 

ed to be his HeaSquarter by the authority 

w h ^|]i5)points him or in the £0:>sence of sue*

Nation, the station where the records are 

Vide appointirent letter it has been m»3e 

that the headquarter of the applicant will 

be at Luckrcw and on ttie second part of applicant’s 

contention cannot accepted that any such place

where records are k ^ t  will be considered as Station.

is no ,
7, T h e r V ^ f  erence betweenjthe subsidiary rule

190 and 191 of the Financial Hand Book, Vol. II

and: Rules 54 and 55 of Civil Service Regulations

extracted above, the laiguage of the both of then
i

is same, on which reliance has beeiroade. Reference 

has also been made to F.R. 9(25), para 4 ,1 .2  

which reads as unden

“4 .1 .2 ,The term ’same statico' for this 

purpose will be ctetermlned with reference to the 

station where the person was on duty before 

proceeding on depot at ion/foreign service.

X-
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When there is no change.In the »headquarter* 

with reference to the lest post held, the transfe 

should be treated as within the same station 

and when there Is change in head<|uarter8, it 

would be treated as not in the same ststion.So 

far as places falling within the same urban

-r
agglomeration of the old headquarters are 

concerned, the/ would be treated as transfer

within the saire station."

G .i.Dept. of Perfi. Trg. U.O.No.2/3/B6-Estt.

(P-II), datPd the lOth April, 1986 to C &A.G.)

term
aid O .M .itself provides that the/same station 

e determined with reference to fetation where

giejtson was on duty before proceeding on duty,

B jW ^l^licant proceeded on foreign service from 

ad and nis headquarters were changed as

7^ ,  ^'^iiaitionec in the appointment letter itself and as sucht, »
Allahabad could not be treated to be his Headquarters 

as Headquarter itself was changed and Lucknow as not 

in the uiban agglomeration of Allahabad itself.

8 . Lucknow may be the zonal Headquarter but 

even fror the provincial or State Headquarters, 

the applicant was transferred tozonal Headquarters 

and it will be his headquarter, Allahabad apart 

from being State Headquarter the Allahabad was also 

the zonal Headquarter.As such the contention of 

the applicart that his transfer was in the same 

station or that his Headquarter was not cJienged 

and continued to be at Allahabad, falls. As^such
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he caik^'-eialJn 20A d^utation allovance as claimed 

him a>id-«he pi in these circumstances,

serves ^  j>e dismissed and accordingly, it is 

ssed .f^re  will be no order as to costs.

Vice Chairman.

LucJcncwiDated 

Shakeel/

~fd 

i i £ ,

:ral Adua iSi«o/iv>StBtral A^u>

Luckaow Bcucb. 
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